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The Registrar,

National Green Tribunal,

Faridkot House, Copernicus Road,
New Delhi.

Sub. - Action taken report in the matter of O.A. No - 661/2018 titled as
Parveen Kakkar V/s Ministry of Environment, Forest & Climate
Change & Ors in compliance of National Green Tribunal order dated

13.09.2019.
R/Sir,

This is in the reference to above mentioned matter. The Hon'ble Tribunal
vide order dated 13.09.2019 in the matter of O.A. No - 661/2018 titled as Parveen

Kakkar V/s Ministry of Environment, Forest & Climate Change & Ors has directed as

under:-

;T i

“q ot the compliance reports be filed by the CPCB, State PCB, SEIAA, Haryana,

CGWA, Town and Country Planning Department, Haryana, Dakshin Haryana Bijli,

Vitran Nigam, Haryana Shahari Vikas Pradhikaran and District Magistrate Gurgaon

within one month by e-mail at judicial-ngt@gov.in”

In compliance of said order, action taken report of order dated 13.09.2019
of Hon'ble Tribunal, which is enclosed herewith. It is requested to kindly accept the

report and place before the Hon'ble Tribunal.

DA/As above

Yours Faithfully {

Regional Officer,
GurugramRegion (N)
g&” For Haryana State Pollution Control Board
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Annexure-A

Action Taken Report

As per

Hon’ble National Green Tribunal
(Order dated 13" September 2019)

IN THE MATTER OF

Original Application No.
661/2018 (With Report dated 21.06.2019)
Praveen Kakkar & Ors.

i wm

Versus

Ministry of Environment & Forests &Ors.
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“Action taken report in the matter of O.A. No - 661/2018 titled as Parveen Kakkar
Vis Ministry of Environment, Forest & Climate Change & Ors "

Introduction:

The O.A. No. 661/2018 is regarding remed:al action for encroachment of green areas, {
extraction of ground water and violation of other statutory norms by M/s Ansal
Properties and Infrastructure Ltd., Sushant Lok, Phase-l, Gurgaon (herein after refer as
Company). The Hon'ble NGT vide order dated 19.09.2018 in the above mentioned OA
sought a report from a joint Committee comprising representatives of the Central
Pollution Control Board, Town and Country Planning Department, Haryana, Delhi

School of Planning and Architecture, Central Ground Water Authority and State
Environment Impact Assessment Authority, Haryana.

Findings /Observations of Constituted Committee:-

The constituted committee submitted report dated 16.11.2018 which was considered by
the Hon’ble NGT on 08.01.2019 which pointed out various deficiencies as follows:-

1. Encroachment like hutment for security/labours, DG sets, kitchen gardens were
observed. In earmarked green areas, green belt has not been developed
according to norms and standard practices by project proponent, natural
shrubs have grown as against turfing, plantation. However, committee
recommend that area under open/green area, road and community site needs
to be verified as per standard methods adopted by Town & Country Planning
dept. which will lead to the conclusion whether 45% approved area under
open/green area, road and community site is available or not.

2. Project proponent is required to obtain Environmental Clearance (EC) under
provisions of EIA notification dated 14.09.2006, as last two licenses (License No
62 of 2007 dated 12.02.2007) & 13.04.2011 (License No 32 of 2011 dated
13.04.2011 ) were granted after 14.09.2006, cut off date of requiring EC and
total area crossed the threshold limit.

3. Consent to Establish & Consent to Operate have also not been obtained. It is
violation of Water (prevention and Control of Pollution) Act, 1974 & Air
(prevention and Control of Pollution) Act, 1981 by project proponent.

4. Project proponent has applied for registration of 39 Tube wells with Central
Ground Water Authority (CGWA) but No Objection Certificate (NOC) from
CGWA for extraction of ground water is not available. Flow meters fixed with
tube wells need to be rectified to get the quantity of extracted water.

5. Rain water harvesting system for houses is not provided & rain water
harvesting structures for open spaces & common area are non-functional.
The basic purpose of ground water recharge is not being achieved by these
structures.

6. Sewage is meeting the storm water drain as it is not getting passed through
sewerage system to HUDA STP. Project proponent, Haryana Shahari Vikas
Pradhikaran (HSVA) (former HUDA) and Gurugram Metropolitan
Development Authority (GMDA) are required to resolve this issue jointly.

"
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7. Maintenance of roads, footpath, parks is not up to the mark

: _ and syste
collection of solid waste is not effective. ystem of

Construction and Demolition waste management rules, 2016 and

Sy its
guidelines are not being followed in the colony.

9. DG sets are operating without adequate stack height.

10. Part completion certificates have been granted to project proponent by Town i

and Country Planning Department, Haryana.

g::gcaﬁms issued by Hon’ble NGT to CPCB and compliance report submitted by

The Tribunal vide order dated 08.01.2019 directed the CPCB to exercise the statutory
Powers_ and take measures for closure of the project, initiating prosecution and
recovering compensation for the damage to the environment in accordance with law.

In CO_mP"ance of Hon'ble NGT order dated 08.01.2019, CPCB has filed compliance vide
email dated 05.04.2019 before the Hon'ble Tribunal. The matter was thereafter
considered on 21.05.2019 as follows:-

“Compliance report has been filed vide email dated 05.04.2019 indicating the steps
taken. There is however nothing to show the exercise of statutory power for
prosecution. The CPCB has suggested that the project proponent should furnish an
action plan and CGWA should determine compensation for illegal extraction of ground

T .

water. We are of the view that such powers can be exercised by the CPCB itself by

giving directions under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981. A Pollution Board is entitled to
disconnect the electricity and water supply and fake measures for stopping illegal
activities as condition for continuing consent to establish or to operate.”

Accordingly, in compliance of Hon'bie directions dated 21.05.2019, action taken report 1
has been filed by the CPCB on 21.06.2019 to the effect that CPCB initiated action in ‘
exercise of the powers vested under Section 5 of the Environment (Protection) Act,
1986 to the Chairman, CPCB, following directions have been issued on 21.06.2019 to
the Company and concerned Authorities to ensure compliance of Environmental
Regulations and Orders issued by Hon'ble NGT. Directions issued by the CPCB to

Haryana State Pollution Control Board is as under:-

a. NOCs, Consents and Authorization granted to M/s Ansal Properties &
Infrastructure Ltd. Gurugram be revoked immediately and shall not be considered
in future also till compliance of these directions are made.

b. Discharge of untreated sewage from the premises of the company into storm

water drain be stopped.

Hon'ble NGT vide order dated 13.09.2019 has further directed that steps need to be
taken as follow up of above CPCB directions and ordered that:-
3
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“Let the compliance reports be filed by the CPCB, State PCB, SEIAA, Haryana, CGWA,
Town and Country Planning Department, Haryana, Dakshin Haryana Bijli, Vitran Nigam,

Haryana Shahari Vikas Pradhikaran and District Magistrate Gurgaon within one month
by e-mail at judicial-ngt@gov.in”

Compliances of Hon’ble NGT order dated 13.09.2019 pertaining to HSPCB :-

Hon'ble NGT vide order dated 13.09.2019 has issued directions that “The Chairman
Haryana State Pollution Control Board - a. NOCs, Consents and Authorization granted
to M/s Ansal Properties & Infrastructure Ltd. Gurugram be revoked immediately and
shall not be considered in future also till compliance of these directions are made. b.
Discharge of untreated sewage from the premises of the company into storm water
drain be stopped”. CPCB has vide letter dated 18.06.2019 (Annexure-1) & 03.10.2019

(Annexure-2) has directed to do the needful.

The constituted committee by Hon'ble NGT observed that that last two licenses for the
development of area of 1 acre and 1.55 acre were granted on 12.02.2007 (License No 62
of 2007 dated 12.02.2007) & 13.04.2011 (License No 32 of 2011 dated 13.04.2011 )
respectively which falls after EIA Notification dated 14.09.2006, cut-off date of requiring
environmental clearance & execution of aforesaid licenses comes under expansion of
project and total area of licensed colony after expansion is 604.19 Acres which crosses the
threshold limits (>50ha =123.5 Acres for area development project) and thus Company
was required to obtain EC. Out of two license one license (62 of 2007) is in the name of
B.C.C. Properties (P) Ltd., 115 Ansal Bhawan, 16 Kausturba Gandhi Marg, New Delhi for
setting up of a Group Housing Colony at Village Sukhrali District Gurugram.

The questioned matter is regarding Sushant Lok, Phase - | which is a
residential township spread over 604.194 acres in Sector -27, 28, 43, 52 of Gurugram
developed by the Company on various (112 Nos.) licenses (Annexure-3) (including
license No. 151 of 2004 dated 02.12.2004 — IVY Group Housing Complex - 5.88 Acres)
issued to the Company by Town and Country Pianning Dept., Haryana from 1985 to
2011 under Section 3 of the Haryana Development & Regulations of Urban areas Act,
1975 and Rules framed there under. As per revised approved layout plan dated
24.12.2010 of Sushant Lok — |, total licensed area is 604.194 acres, out of which 18.357
Acres is earmarked for Group Housing. The remaining licensed area i.e. 585.797 acres is
under net planned area. Area under plots & under commercial is 295.098 acres & 21.704
acres respectively making total saleable area 316.802 (295.098+21.704) which is

54.08% of net planned area.

The Company had applied for Environmental Clearance to the MoEF&CC
on 30.03.2006 for the project IVY Group Housing Complex (License No. 151 of 2004
dated 02.12.2014 Total Plot area 23823.94 Sgm (5.88 Acres) and total Built up are
41433.94 Sqm) as the project was covered under EIA notification 1994 amended on
07.07.2004. The Company had applied No Objection Certificate (NOC) vide their letter
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dated 19.01.2006 & 17.07.2006 in connection with the requirement of environmental
clearance from MoEF&CC, New Delhi and had deposited public hearing fee to the
Board for which public hearing was conducted by the Board on 08.03.2006 which was
pre-requisite for deciding environmental clearance by MoEF&CC, New Delhi. The
minutes of meeting of public hearing dated 08.03.2006 was sent to the Secretary,

Ministry of Environment, Forests & Climate Change, Government of India, New Delhi for
deciding environmental clearance of the said project. Board had granted NOC vide No. !
HSPCB/2006/TAC-A/997 dated 07.08.2006 (Anneuxre-4) from pollution angle in E
connection with the requirement of Environmental Clearance from MoEF&CC and NOC

to establish will become operational once the environmental clearance is granted by
MoEF&CC under intimation to the Secretary, Ministry of Environment, Forests &
Climate Change, Government of India, New Delhi. The NOC was issued is wholly and
solely for the purpose of meeting the requirement of Govt. of India and this NOC does
not entitle the right to establish or right to operate the unit. A complaint under section 15
of the Environment Protection Act was filed against the Company for the Group Housing
Residential Complex (IVY), Sushant Lok, Gurugram (License No. 151 of 2004) for starting
construction activity without obtaining prior mandatory environmental clearance as per
notification dated 27.01.1994/07.07.2004/14.09.2006 in Special Environment Court vide
complaint No. 48/08 (Annexure-5). The Hon'ble Court has convicted the Company for the
said offence and disposed off through Mega Lok Adalat the case on 20.12.2008 by
imposing fine of Rs. 1000/~ and compensation of Rs. 1.00 lac for the said offence

considering plea bargaining application moved ufs 265-B Cr. PC. The representative of the
Company has made a statement before the Hon'ble Court on 20.12.2008 that the
Company have obtained environmental clearance but Company have never obtained
environment clearance for this project till date. The order of the Special Environment Court
in this regard is enclosed as Annexure -6..

In view of above stated facts & incompliance of CPCB directions
18.06.2019, NGT order dated 08.01.2019, 13.09.2019 and CPCB letter dated
03.10.2019 and report of constituted committed 16.11.2018 & 05.04.2019, it is
submitted that:-

1. NOC, Consent to Operate under Water (Prevention & Control of Pollution) Act,
1974 & Air (Prevention & Control of Pollution) Act, 1981 & Authorization under
Hazardous & Other Waste Management Rules, 2016 granted to M/s IVY Group
Housing Complex, Sushant Lok-I, Gurugram [One of the project — (5.88 Acres
area bearing license No. 151 of 2004 dated 02.12.2004) of the whole project
under question - 604.19 acres] has been revoked by HSPCB vide No
HSPCB/2019/798 dated 19.11.2019. (Annexure-7). '

2. DG sets which were operating without adequate stack height have been sealed
by the Board, copy of closure order and compliance of closure order is

N
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- Sanction for prosecution against M/s Ansal Properties & Infrastructure Ltd. 115,

Ansal Bhawan, 16 K.G. Marg, New Delhi - 110001 and it's responsible persons
has been accorded by the Chairman, HSPCB, Panchkula under Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 1981 vide Endst. No. HSPCB/Consent/2019/618 dated 15.10.2019
(Annexure-10) and the prosecution case will be filed in due course of time
before Special Environment Court, Faridabad.

- Gurugram Metropolitan Development Authority (GMDA), Gurugram vide letter

No. File No. 225025/01/2019/Infra-11/2006 dated 15.10.2019 (Annexure-11) has
intimated that they have stopped untreated sewage flowing from the premises of
the company and other areas in Storm Water Drain (SWD) and connection under
question has been disconnected and now, there is no sewage flowing on said
location and the same has already verified by the concerned field officer of
HSPCB & GMDA at site on 19.10.2019 (Annexure -12).

| ——
Regional Officer,
l-iSPCB, Gurugram'Region (N)
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No. B-31013 /71/2019-20/ urcon-1/

To:

1 The Chairman,

Ansal Properties & Infrastructure Lid,

115 Ansal Bhawan, 16, K.G. Marg, New
Delhi-110001

3 The Member Secretary
% Central Ground Water Authority
18/11, ]amnagar House,
Man Singh Road
New Delhi-110011

5 The City Magistrate,
CTM Gurugram,
Mini Secretariat,

15t Floor
Gurugram - 122001

7 The Chairman cum Managing
Director, Dakshin Haryana Bijli Vitran
Nigam,

Vidyut Sadan, Vidyut Nagar, Hisar -
125005

CENTRAL POLLUTION CONTROL BOARD
" i F_rq U:,‘-J 5m. (“74!’ ||1Irla_=‘ q‘-]l{_'la Trrr:[ “ufj’]‘

MINISTRY OF
' OF ENVISONMENT foREST & CLIMATE CHANGE Govy of b
1A

E-mail / Speed Post
June 18, 2019

The Chairman
Haryana State P
C-11, Sector - 6,
Panchkula - 134109, Haryana

ollution Contro] Board,

The Member Secretary,

State Environment Impact Assessment
Authority- Haryana

Bay’s No. 55-58, Ist Floor, Prayatan
Bhawan, Sector-2,

Panchkula, Haryana

The Director

Town and Country Planning
Depar&nent, Haryana

SCO 71-75, Sector 17C,
Chandigarh - 160017

The Chief Administrator,

Haryana Shahari Vikas Pradhikaran,
Plot No. C-3, HUDA Complex, Sec-6,
Panchkula, Haryana - 134109

Sub.: Direction under Section 5 of the Environment (Protection) Act, 1986 in
compliance of Hon'ble NGT order dated 21%t May, 2019 in the matter of OA
No. 661/2018 titled as Praveen Kakar & Ors. Vs MoEF&CC & Ors.

WHEREAS, Section 16 (2) of The Water (Prevention & Control of Pollution) Act,
1974 mandates the Central Pollution Control Board to execute nation-wide program
for prevention, control and abatement of air pollution and o:rganize a comprehensive
program and perform such other functions as may be prescribed; and

"yt wam’ gt e R, fReert- 110032

o 1.1 141
GRS L]

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
LA/ Tel - 43102030, 22305792, A3/ Website : www.cpch.nic.in
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WHEREAS, Section 16 (2) of The Air (Prevention & Control of Pollution) Act
1981 mandates the Central Pollution Control Board to execute nation-wide progran;
for prevention, control and abatement of air pollution and organize a comprehensive
program and perform such other functions as may be prescribed; and

WHEREAS, various licenses/ permissions are granted to Ansal Properties &
Infrastructure Ltd by Town and Country Planning Dept., Haryana from year 1985 to
2011 under the IHaryana Development & Regulation of Urban Areas Act, 1975 and the
Rules, 1976 for setting up a residential colony spread over 604.194 Acres at
ShushantLok,Phase-1, Sector 27,28,43 & 52, Gurugram ; and

WHEREAS, under the provisions of the Haryana Development & Regulation
of Urban Areas Act, 1975 and the Rules, 1976 - Development works to be provided
in colony [Section 3(3)] —

The designs and specifications of the development works to be provided in a
colony shall inter alia, include the following —
i) metaling of roads and paving of footpaths;
ii)  turfing and plantation with trees of open spaces;

(

(

(iii)  street lighting;

(iv) adequate and wholesome water supply;

(v)  sewers and drains both for storm and sullage water and necessary
provision for their treatment and disposal; and

(vi) any other work that the Director may think necessary in the interest of

proper development of a colony;

[Provided that in case of a low-density eco-friendly colony, installation and

5 development of solar farm, compost plant, sewerage treatment plant and bio-gas plant
as per specified norms and specifications at sites approved in the layout plan shall
also constitute part of development works]; and

WIHEREAS, Ansal Properties & Infrastructure Ltd. is fully responsible to make
the arrangement of disposal of sewage and storm water till such time these are made
available by HUDA and all link connections with the external system will be done by
colonizer at his own cost. The colonizer is responsible to ensure that sewer/storm
water drainage laid by them remains connected by gravity with the master services
laid / to be laid by HUDA/Haryana Govt. in this area; and

Page2 |11
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. WI lF‘R'F,AS, the correctness of the level of the colony is sole responsibility of the
colonizer for integrating the internal sewer /storm water drainage of colony with the
master services under the conditions of the memo no. 5 DP-96/10698dated 12.07.1996

with subject - Approval of service plan issued by Director, Town & Country plannin
Haryana; and &

WHEREAS, as per condition (15) of license no. 32 of 2011, granted by Town and
Country Planning Dept., Haryana, licensee shall provide rain water harvesting system
at site as per Central Ground Water Authority/Haryana Govt. notification, as
applicable; and '

WHEREAS, an application (OA No. 661/2018 in the matter of Praveen Kakar
v & Ors Vs MOEF&CC, etc) was filed before Hon'ble NGT on 4th September, 2018 with
allegations, inter-alia, that

1. There is encroachment of parks in green area in Block C of Sushant Lok, Phase
I, Gurgaon.

2. Illegal extraction and supply of ground water which is contaminated is taking
place.

3. There is absence of sewecrage treatment plant. The sewerage of the area
connects the storm water drain.

4. There is requirement to leave 45% of land for roads, open spaces, schools,
public common uses as per norms.

WHEREAS, in this matter, Hon'ble NGT vide order dated 19 September, 2018
constituted a committee comprising of representative of
i. Central Pollution Control Board, Coordinator
ii. Town & Country Planning Dept., Haryana
ifi.  Delhi school of planning and Architecture
iv. Central Ground Water Authority
v. State Environment Impact Assessment Authorify
to meet, visit the site to examine the matter and submit a report within one month

thereafter; and

WHEREAS, in pursuant to the Hon’'ble NGT’s order dated 19% September,
2018, the meeting of the constituted committee was convened and the site under
reference was inspected to investigate the matter and accordingly, the report was

submitted; and

Page3|11
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8.

WIIEREAS, following are the concluding remarks of report

Encroachment like hutment for security/labors, DG sets, kitchen gardens were
observc.‘d. In earmarked green areas, green belt has not been developed
:;:Z;Tli:: e a"fi stz.u?d.ard PI?CFJCL‘S by p.roject proponent, natural
grown as against turfing, plantation. However, committee
recommend that area under open/green area, road and community site needs
to be verified as per standard methods adopted by Town & Country Planning
dept. which will lead to the conclusion whether 45% approved area under
open/ green area, road and community site is available or not.
Project proponent is required to obtain Environmental Clearance (EC) under
provisions of EIA notification dated 14.09.2006 in light of the following facts :
a. Lasttwo licenses were granted after 14.09.2006 which is the cutoff date of
requiring EC and
b. Total area of the project necessitates obtaining EC.
Consent to Establish & Consent to Operate have also not been obtained. It is
violation of Water (prevention and Control of Pollution) Act, 1974& Air
(prevention and Control of Pollution) Act, 1981 by project proponent.
Project proponent has applied for registration of 39 Tube wells with Central
Ground Water Authority (CGWA) but No Objection Certificate (NOC) from
CGWA for extraction of ground water is not available. Flow meters fixed
with tube wells need to be rectified to get the quantity of extracted water.
Rain water harvesting system for houses is not provided & rain water
harvesting structures for open spaces & common area are non-functional.
The basic purpose of ground water recharge is not being achieved by these
structures.
Sewage is meeting the storm water drain as it is not getting passed through
sewerage system to HHUDA STP. Project proponent, Haryana Shehri Vikas
Pradhikaran (HSVA) (former HUDA) and Gurugram Metropoliton
Development Authority (GMDA) are required to resolve this issue jointly.
Maintenance of roads, footpath, parks is not up to the mark and system of
collection of solid waste is not as per Solid Waste Management Rules, 2016.

Construction and Demolition Waste Management Rules, 2016 and its

guidelines are not being followed in the colony.

9. DG sets are operating without adequate stack height
10. Part completion certificates have been granted to project proponent by Town

and Country Planning Department, Haryana.

Paged|11
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WHEREAS, Hon'ble NGT vide order dated 8t January, 2019 has directed

CPCB as follows;

1. To exercise its statutory power to determine and recover the damages and issue
further directions for closure of the project and initiating prosecution in

accordance with the procedure prescribed under Air Act and Water Act.

The CPCB will be at liberty to coordinate with the concerned authorities including

the CGWA and the State PCB. Action may include recovery of damages for loss

to environment, closure of the project as well as prosecution under the relevant

statutory provisions.

3. Action plan may be furnished to the Tribunal within three months; and

WHEREAS, the Ministry of Environment, Forest and Climate Change,
Government of India vide notifications No. S. O. 157(E) of 27.02.1996 and S.O. 730(E)
dated 10.07.2002 has delegated the powers vested under section 5 of the Environment
(Protection) Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Board,
to issue directions to any industry or any local body or any other authority for
violations of the standards and rules notified under the L(P) Act, 1986” and
amendment thereof; and

WHEREAS, in view of the above and in exercise of the powers vested under
Section 5 of the Environment (Protection) Act, 1986 to the Chairman, CPCB, M/s
Ansal Properties & Infrastructure Ltd. (through its Chairman) was directed vide letter
dated 28.02.2019 to stop all the construction/ expansion activities in Shushant Lok,
Phasel, Gurugram with immediate effect.

M/s Ansal Properties & Infrastructure Ltd, Shushant lok-1, Gurugram was
further directed for the following

1. M/s Ansal Properties & Infrastructure Ltd shall pay Environment
Compensation of Rs 12.18 Crore (Rs Twelve crore eighteen lacs only )to
CPCB on account of discharge of untreated sewage for 281 days (till
28.02.2019) as per Environmental Compensation Policy framed in
compliance of Hon'ble NGT Order dated 21.08.2018 in OA no. 593/ 2017
within 15days from the receipt of these directions.

2. M/s Ansal Properties & Infrastructure Ltd shall pay another Environmental

Compensation as determined by Central Ground Water Authority on

account of extraction of ground water without permission and defunct rain

water harvesting system in Shushantlok, Phase-1, Gurugram.

PageS5|11
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3. The Environment Compensation amount
be deposited in CPCB’s Union bank of
IFSC code UBIN0553271, Branch-1P Exte

mentioned in sl. no, 1 above shall

India A/C no. 53270201 0009078,
nsion, Delhi.

In case of delay in deposition of Environment Compensation

shall be charged as per rules. penal interest

5. Ansal Properties & Infrastructure Ltd shall submit action plan to CPCB

regarding rectification of the shortcomings as highlighted above in the

concluding remarks of report within 7 days from the receipt of these
directions.

6. All the shortcomings as highlighted above in the concluding remarks of
report shall be rectified within 30 days from the receipt of these directions.

7. Action taken report be submitted along with necessary documentary
evidences immediately after completion of action taken.

8. Ansal Properties & Infrastructure Ltd shall apply & obtain all relevant
NOCs, Consents and Environmental Clearance from concerned

departments; and

WHEREAS, CPCB vide its direction dated 28.02.2019 as referred above, had
also directed the Member Secretary, Central Ground Water Authority, 18/11,
Jamnagar House, Man Singh Road, New Delhi-110011 for determination and levying
Environmental Compensation on account of extraction of ground water through 39
nos. of tube-wells without permission and defunct rain water harvesting system in
Shushant lok, Phase-1, Gurugram. Action taken Report from CGWA is still awaited;

and

WHEREAS, in compliance with CPCB Directions dated 28.02.2019, M/s Ansal
Properties & Infrastructure Ltd, Sushant lok-1, Gurugram tll date has not deposited
any amount and vide its letter dated 13.03.2019 has communicated complete denial of

directions issued by CPCB and NGT. Rather, the builder has questioned the
CPCB by the Act of Law and NGT. The reply

' Authority and Powers’ delegated to . .
n ended and without any action plan. Infact, it

received is very casual, arrogant, ope
is against the interest of public and government both; and

page6]|11
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WHEREAS, scrutiny of the documents submitted by M/s Ansal Properties &
Infrastructure Ltd, Sushant lok-1, Gurugram revealed that none of the Authority as
claimed by the company is in the process of levying Enviranmental Compensation for
the damages caused to the environment by the company. It is also observed that
Haryana SPCB is also completely dissatisfied with the acts of operation and reply by
the company as evident by Haryana SPCB letter dated 26.02.2019; and

WHEREAS, the reply of M/S Ansal Properties & Infrastructure Ltd, Sushant
lok-1, Gurugram does not mention about action plan in respect of the shortcomings
pointed out by the joint inspection team. The reply is also silent on extraction of
ground water without permission and defunct rain water harvesting system in
Shushant Lok, Phase-1, Gurugram; and

WHEREAS, it is also noticed that the same Group of Builder Company has also
been found guilty of damaging the environment in another case also titled as Rajendra
Kumar Goel Vs. MoEFCC & Ors. (OA No. 378/2016 before NGT) and accordingly
Hon’ble NGT has imposed an Environmental Compensation of Rs. 10.00 Crores with
directions for deposition of an additional performance guarantee of Rs. 5.00 crores
vide Order dated 25.03.2019. It is evident that M/s Ansal Properties & Infrastructure
Ltd, Sushant lok-1, Gurugram, has defaulted earlier also and having no regard for the
Environment as well as Authorities concerned for protection of environment; and

WHEREAS, in view of above, Compliance Report was filed before Hon'ble
NGT on 05.04.2019 with following prayer: '

1. M/s Ansal Properties & Infrastructure Ltd, Sushant lok-1, Gurugram, may be
directed to submit the action plan for prevention & control of pollution from
the premises and deposition of Environmental Compensation so that measures
for restoration of normal environment.

2. Haryana SEIAA, CGWA and Haryana SPCB may also be included as

Respondents in the application under consideration. .
3. CGWA may be directed for determination and levying Environmental

Compensation on account of extraction of ground water through 39 nos. of
tube-wells without permission and defunct rain water harvesting system in
Shushant lok, Phase-1, Gurugram and also prosecute the agency for violations

under E(P) Act, 1986.
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WHEREAS Hon'’ble =
S, NGT vij i
follows - T vide order dated 21.05.2019 directed CPCB ,
s

“Compliance report has b ]
een filed vide ] :
steps taken. There is howeper Sctifing o email dated 05,04,2019 indicating the

. show ¢} i
prosecution. The CPCEB has suggested tha  Profect pragen. P for
action plan and CGWA should determi

ound ]
g; giw-:;‘; t'er. l;\./e are of the view that such powers can be exercised by the CPCB itself
irections under the Water (Prevention a
: nd Control of Pollution) A

) ; ct, 1974

n:i ;h; Air I(Preventwn and Control of Pollution) Act, 1981. A Pollution Board is
el:; itle to‘dr's?onnect the electricity and water supply and take measures for stoppin
illegal activities as condition for continuing consent to establish or to operate.”; ¢

e compensation for illegal extraction o

| NOW, THEREFORE, in view of above and in exercise of the powers vested
under Section 5 of the Environment (Protection) Act, 1986 to the Chairman, CPCB
following directions are hereby issued to concerned Authorities to ensure compliance:
of Environmental Regulations and Orders issued by Hon’ble NGT..

1. The Chairman, - a To stop all the construction/ expansion
Ansal Properties & activities in Shushant Lok, Phasel, Gurugram
Infrastructure Ltd with immediate effect,

b. To pay Environment Compensation of

Rs. 14.6962 Crore (Rs. Fourteen Crore, Sixty’
Nine lacs, Sixty Two Thousand only ) only to
CPCB on account of discharge of untreated
sewage for 281 days (till 17.06.2019) to CPCB's
Union bank of India A /¢ no. 532702010009078,
IFSC code UBIN0553271, Branch-IP Extension,
Delhi as per Environmental Compensation
Policy framed in compliance of Hon'ble NGT
order dated 31.08.2018 in OA no. 593/2017
within 7 days from the receipt of these
directions. In case of delay in deposition of
Environment Compensation, penal interest
shall be charged as per rules.

“

c To pay another Environmental

ation as determined by Central

Compens
P n account of

Ground Water Authority ©

Page8|11
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extraction of ground water without
permission and defunct rain water harvesting
system in Shushantlok, Phase-1, Gurugram.

d. To submit action plan to CPCB
regarding rectification of the shortcomings as
highlighted above in the concluding remarks
of report within 7 days from the receipt of
these directions and to rectify all the
shortcomings as highlighted in the concluding
remarks of report within 30 days from the
receipt of these directions. Action taken report
be submitted along with necessary
documentary evidences' immediately after
completion of action taken.

2. The Chairman - a. NOCs, Consents and Authorisation
Haryana State Pollution granted to M/s Ansal Properties &
Control Board Infrastructure Ltd, Gurugram be

revoked immediately and shall not be
considered in future also till
compliance of these directions are
made .

b. Discharge of untreated sewage from
the premises of the company into storm
water drain be stopped.

3. The Member Secretary - Environmental Compenéation on account of
Central Ground Water extraction of ground water through 39 nos. of
L Authority tube-wells without permission and defunct

rain water harvesting system in Shushantlok,
Phase-1, Gurugram, be determined and levied

immediately.

4. The Chairman, - Environmental Clearance(s) granted to the
State Environment Impact Company , if any, be revoked immediately. No
Assessment Authority, expansion case in future related to this site be
Haryana considered till compliance of these directions

are made.

Page9|1l
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. The City Magistrate,
CTM Gurugram

6. The Director
Town and Country

Planning Department,
Haryana

7. The Chairman cum
Managing Director,
Dakshin Haryana Bijli,
Vitran Nigam

Haryana Shahari Vikas
Pradhikaran

Tribunal Act, 2010.

. Collection of

8. The Chief Administrator,

- Compliance of these directions issued to

the Company and other State Government
departments be ensured.

Environmental
Compensation imposed by CPCB be

ensured.

- No further expansion of the project be

considered.

- No completion certificate be granted to the

Company and any such certificate already
granted be revoked immediately.

No electricity supply be provided for any
further expansion of the project by the
company in Sushant Lok-1, Gurugram.

No Water supply to the company be
sanctioned for any further expansion of the
project in Shushant lok-1, Gurugram.

Action Taken Report be forwarded to CPCB within 7 days from the date of
receipt of these directions . Any violations of this direction shall attract appropriate
action as per the provisions of Environment (Protection) Act, 1986 and National GreerE

o,

(5. P. Singh Parihar)
Chairman

LA
ey

o

Pagel0]11
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MINISTRY OF ENVIROMMENT FOREST ACLIMATE CHANGE COUT 05 moua

E-mail / Spee
No. B-31023/71 /201 9-20/UPC-1/ m(;:‘tober 03d ;OT;
To
As per list

Subject: Minutes of the Meeting held on 13.09.2019 in the matter of OA No. 661/2018 titled as
Praveen Kakar & Ors. Vs MOEF&CC & Ors,

Sir,

In compliance of Hon'ble NGT Order dated 21.05.2019, Directions dated 18.06.2019 were
issued under Section 5 of the Environment (Protection) Act, 1986 to take actions as mentioned in
the said Directions and to forward Action Taken report to CPCB within 07 days from the date of
receipt of the Directions. A meeting to review the progress made by the concerned agéndes in

compliance of the directions was conducted on 13.09.2019 at 5:00 PM in CPCB, Delhi with all
the concerned.

Minutes of the Meeting is enclosed for kind perusal and necessary action be taken at
your end and the ATR be communicated to CPCB before 10.10.2019.

However, it is also requested to com ply with Hon’ble NGT order dated 13.09.2019 in this
matter where following Order was issued:

“Let the compliance reports be filed by the CPCB, State PCB, SIEAA, Haryana, CGWA, Towr and
Country Planning Department, Haryana, Dakshin Haryana Bijli, Vitran Nigam, Haryana Shahari Vikas
Pradhikaran and District Magistrate Gurgaon within one month by e-mail at judicial-ngt@gov.in.”

Encl.: as above Yours faithfully

[Divya Sinha]
Divisional Head, UPC-I Division

‘afEw weR g as[ A, T 110032
Panvesh Bhawan, East Arjun Nagar Delhi-110032 . |
U949/ Tel : 43102030, 22305792, daH1Z2 Website . www.cpcb.nicin '
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Copy to

1. The Secretary,
Ministry of Housing and Urban A ffajrs
Nirman Bhawan,
Maulana Azad Road,
New Delhi-110011

For information please.

2. The Secretary, Ministry of Environment, Fores - To nominate an Official

and Climate Change, Indira Paryavaran attend the meeting please.
Bhawan, Jorbagh Road,

New Delhi - 110003

3. The Director

Delhi School of Planning and Architecture
4-Block-B, Indraprastha Estate,
New Delhi-110002

- For information please.

4. The Commissioner

- For information
Municipal Corporation Guru gram necessary follow-up
C-1, Info City, Sector 34, Near Hero Honda please.

Chowk, Gurugram, Haryana - 122001

Scanned by CamScanner



List

& ;Ehe Clil;)nirmal;i S TE 2. | The Chairman D
nsal Properties & In rastructure Ltd : . ’
115 Ansal Bhawan, lclalrlya;a lStalcﬁl’olluuon Control Board
16, K.G. Marg, =i, oector - 6,
New Delhi-110001 Panchkula - 134109,
Haryana

3. | The Member Secretary

Central Ground Water Authority,
18/11, Jamnagar House,

Man Singh Road,

New Delhi-110011

4. | The Member Secretary

State Environment Impact Assessment
Authority,

Bay’s No. 55-58,
1%t Floor, PrayatanBhawan,

Sector-2, Panchkula,
Haryana '
5. | The City Magistrate, 6. | The Director
CTM Gurugram, Town and Country Planning
Mini Secretariat, 1%t Floor, Department, Haryana,
Gurugram - 122001 SCO 71-75, Sector 17C,
Chandigarh - 160017
7. | The Chairman cum Managing 8. | The Chief Administrator
Director,

Haryana Shahari Vikas Pradhikaran,
Plot No. C-3, HUDA Complex,
Sec-6,Panchkula,

Haryana - 134109

Dakshin Haryana Bijli Vitran Nigam,
Vidyut Sadan, Vidyut Nagar,
Hisar -125005
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Central Pollution Control Board
Urban Pollution Control Division-I

Minutes of Meeting

Parivesh Bhawan, East Arjun N agar, Delhi-120032

In the matter of OA No.

661/2018 titled as Praveen Kakar & Ors. Vs MoEF&CC & Ors.

Meeting date & time

Venue

Agenda

Participants

: 13t September, 2019 at 5:00 PM

: Committee Room, 5th Floor, CPCB, Delhi

: Follow-up of Directions dated 18.06.2019 issued under Section 5
of the Environment (Protection) Act, 1986 in compliance of
Hon’ble NGT order dated 21.05.2019 in the matter of OA No.
661/2018 titled as Praveen Kakar & Ors. Vs MoEF&CC & Ors.

: List is enclosed as Annexure-1

Smt. Divya Sinha, Additional Director and DH-UPC-I, CPCB welcomed all the
participants. After introduction of all, Sh. R. Debroy, Additional Director and Convener of the
meeting briefed about objectives of the meeting and presented the copy of above said directions
once again and invited inputs from the Executive Agencies attended the meeting. Following

points were discussed.

Agencies Directions issued Inputs from Representatives of
the Agencies
The Chairman, a. To stop all . the | No representative was present
Ansal Properties & construction/expansion activities in | in the meeting.
Infrastructure Shushant Lok, Phase-I, Gurugram

with immediate effect.

b. To  pay  Environment
Compensation of Rs. 16.729 Crore
(Rupees Sixteen Crore, Seventy Two
Lakhs Ninety Thousand) only to
CPCB on account of discharge of
untreated sewage for 375 days (till
17.06.2019) to CPCB's Union Bank of
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India A/c no. 532702010009078,
IFSC code U13IN0553271, Branch-IP
Extension, Delhi as per
Environmental Compensation
Policy framed in compliance of
Hon'ble NGT  order dated
31.08.2018 in OA No. 593/2017
within 7 days from the receipt of
these directions. In case of delay in
deposition of Environment
Compensation, penal interest shall
be charged as per rules.

c. To pay another Environmental
Compensation ~ determined by
Central Ground Water Authority on
account of extraction of ground
water without permission and
defunct rain water harvesting
system in Shushant Lok, Phase-1,
Gurugram.

d. To submit action plan to CPCB
regarding rectification of the
shortcomings as highlighted above
in the concluding remarks of report
within 7 days from the receipt of
these directions and to rectify all the
shortcomings as highlighted in the
concluding remarks of report within
30 days from the receipt of these
directions. Action taken report be
submitted along with necessary
documentary evidences
immediately after completion of
action taken.

No representative was present

The Chairman, | a. NOCs, Consents and !

Haryana State Authorization granted to M/s Ansal | in the meeting,

Pollution Control Properties & Infrastructure ' Ltd.

Board Gurugram be revoked immediately _
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and shall not be considered in

future also ] compliance of these
directions are made.

b. Discharge of untreated sewage
from the premises of the company
into storm water drain be stopped.

The Member Environmental Compensation on | Dr. R. Chandra, Sct. ‘D", CGWA
Secretary,  Central | account of extraction of ground | has attended the meeting and
Ground Water | water through 39 nos. of tube-wells submitted that an affidavit in
Authority without permission and defunct | this matter has been filed before
rain water harvesting system in | Hon'ble NGT. Copy of the same
Shushant Lok, Phase-1, Gurugram, | was produced by him in the
be  determined and  levied meeting and it is informed that
immediately. compensation  had  been
assessed for failure to recharge
the ground water in terms of
the conditions for ground water
extraction at Rs. 40,44,000.00/-
per annum and they had
written letter dated 08.02.2019
to the Deputy Commissioner,
Gurgaon to seal illegal wells.
The Chairman, Environmental Clearance(s) granted | Sh. Vijay Kumar Gupta,
State Environment to the Company, if any, be revoked | Chairman, SEAC attended the
Impact Assessment immediately. No expansion case in meeting and submitted that no
Authority, future related to this site be | EC has been issued to the
Haryana considered till compliance of these | proponent for the site under
directions are made. reference.
The City a. Compliance of these directions | No representative was present
Magistrate, issued to the Company and other | in the meeting.
CTM Gurugram State Government departments be

ensured.

b. Collection of Environmental
Compensation imposed by CPCB be
ensured.
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The Director

Town and Country
Planning
Department,
Haryana

a. No further expansion of the
project be considered.

b. No completion certificate be
granted to the Company and any

such Certificate already granted be
revoked immediately,

Sh.  Mahipal Sigh, ATP,
DTCP(E), GGM had attended
the meeting and submitted that
DTCP had already conducted a
demolition program of some
encroachments on 13.02.2018
and handed over wvarious
licensed colonies to Municipal

they are abiding by CPCB'’s
directions and will send the
ATR to CPCB.

Copies of CPCB's Directions and email to attend the meeting also were sent to following
Ministries and organizations also for information and appropriate action at their level:

i. The Secretary, Ministry of Environment, Forests and Climate Change, New Delhi.
ji. The Secretary, Ministry of Housing and Urban Affairs, New Delhi.
jii. The Director, Delhi School of Planning and Architecture, New Delhi.

No representative from M/s Ansal
meeting. However, in the meeting Ansal’s repl

CPCB's directions was referred. Dr. Meenakshi Dhote, HOD

Architecture attended the meeting and submitte
should submit relevant documents in response of its

25.06.2019.

Corporation Gurugram vide @

DTCP order 12.02.2019. (Letter

produced by DTCP but not

legible)
The Chairman cum | No electricity supply be provided | No representative was present 5
Managing Director, | for any further expansion of the | in the meeting. P
Dakshin Haryana project by the company in Sushant :
Bijli, Vitran Nigam Lok-1, Gurugram. .

&

The Chief No water supply to the company be | Sh. Yajesh Mohan Mehra, ACE, 4
Administrator, sanctioned for any further | HSVP, GGM has attended the
Haryana Shahari | expansion of the project in Sushant | meeting and submitted that
Vikas Pradhikaran Lok-1, Gurugram.

Properties & Infrastructure had attended the
y dated 25.06.2019 received in compliance with
-LA, Delhi School of Planning and
d that M/s Ansal Properties & Infrastructure
claim as highlighted in their reply dated
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Outcome of the meeting;

@

(i)

(iv)

(vi)

(vii)

M/s A.Lnsal Prop.erh'es & Infrastructure be asked to provide revised ATR and to
deposit the Environmental Compensation of Rs. 16.729 Crore (Rupees Sixteen
Crore, Seventy. Two Lakhs Ninety Thousand) only (till 13.09.201

at Rs. 40,44,000.00/ - per annum.

As per .submission o.f.DTCP representative, two licenses were issued after
notification of EIA notifications, 2006 (after 14.09.2006) which led to expansion of

the project and thus the project need Environmental Clearance from SEIAA.-
Haryana and CTE & CTO from HSPCBE,

It was informed by DTCP that some colonies built by M/s Ansal Properties &
Infrastructure, at Sushant Lok-1, Gurugram has been transferred to MCG vide
letter dated 12.02.2019, while the matter is still subjudice. Also license for
expansion of the project has been granted by DTCP, although the project did not
have necessary EC. DTCP may provide an explanation as to how the property
has transferred to MCG when the matter is subjudice and also how completion
certificate has been granted.

In view of above, DTCP is directed not to grant license for expansion
/completion certificate to any other project within its jurisdiction if any court
matter is pending against the project /EC is not granted to the project.

Similarly, explanation be called from HSPCB as to how Consents/ Authorization
have been issued to the project when it has not been granted EC and be further
directed not to grant any Consent/Authorization to projects which did not have

EC.

In view of above discussion, all the members agreed that the Municipal
Corporation Gurugram (MCG) may be directed further to examine the matter

and to take necessary action at their level also.

i i i i ion taken report to CPCB in
i d that all the Agencies will send their action t 1
g)iﬁl?iiz of CPCB’s directions dated 18.06.2019 at the earliest so that CPCB

may file Report before Hon'ble NGT.

Meeting ended with the vote of thanks to the chair.
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Annexure-I

List of Participants in the Meeting

In the matter of OA No. 661/2018 titled as Praveen Kakar & Ors. Vs MoEF&CC & Ors.

Venue: Committee Room, 5t Floor, CPCB, Delhi

Date: 13th September, 2019

SL Name & Designation Organization
No.
1. | Sh. Vijay Kumar Gupta, Chairman-SEAC | State Environmental Impact
Assessment Authority, Haryana
2. | Mr. Yajesh Mohan Mehra, ACE, Haryana Shahari Vikas
Pradhikaran, Gurugram
3. | Sh. Abhinan Verma, XEN Gurugram Metropolitan
Development Authority (GMDA)
4. | Sh. Mahipal Sigh, ATP Town and Country Planning
Department, Haryana
5. | Dr. R. Chandra, Sct. ‘D’ Central Ground Water Authority
6. | Dr. Meenakshi Dhote, HOD-LA, Delhi School of Planning and
Architecture
7. | Sh. Rajesh Debroy, Sct ‘E’ Central Pollution Control Board
8. | Mrs. Divya Sinha, AD Central Pollution Control Board J
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T : BEFORE THE SPECIAL ENVIRONMENT COURT 1
) < ] FARIDABAD
l\ _‘\ N ) Lo i
/
,h ‘.‘ $
.} Reglonal Officer Gurgaon Region (HSPCB) Complainant
S P =
b
(5 . Versus
M/s Anslil's' Properties and Infrastructure Ltd. etc Accused
RT3
e . S
! Pm_*.ef‘.t roup Housing Residential Complex (IVY), Sushant Lok Gurgaon
-Complaint under Section 15 0
The Environment Protection Act 1986
(s INDEX
"J‘l by | 3
,‘,‘) | S.No. [ Particulars Page No Annex
Iy . L :}INDEX
v 4 2.5 :Complaint
‘ 'L‘ \ 3.:|*Application for exemption B —
Ml 4.7:[:Copy of Agenda item 135.7 Cl =
1| 5. ' [\Copy of Agenda item 135.8 C-2
}:' 6. [*Copy of Minutes of 135* Meeting C-3
L 7./ |*Copy of Notification w's 19(a) c4
i 8. [“Capy of Appointment letter i C-5
i 9. {’List of Directors C-6
W 10. |:Capy of Notification of 27.1.1994 - C-7
i 11: |“Copy of Notification of 7.7.2004 C-8
," ' 12. |:Copy of Notification of 14.9.2006 . c9
Ui 13:]’Public Advertisement/ Noice _|c-10
f 14, | Letter dated 19.02.2008 —[c11
ki 15. |-T4lbana o o :
A 16. {"Vakalatnama
K YA
| 18:
{
b

Complainant
Regional Officer Gurgaon Region
Haryana State Pollution Control Board
Through:-DrC. V. Singh Scientist ‘C»
. - Regional Officer
Haryana State Poliution Contrel Board

. 12 e ) / L
i Jasbir Singh Bhad% Advocate
&

. Sunjeet Singh Bhadana Advocate Cerﬁﬁed@f rue Copy
w Agthorlsed by Sec. 76 of tha
8 : . =  Swidence Act
Y 110CT 2018 ‘

}
W
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i FARIDABAD

Reglonal Jpﬂjeer Gurgaon Region

Haryana State Pollution Control Board,
Through ity Regional officer Gurgaon Region
Dr. CVSkltngh ‘Scientist C’

R}
a3 i

R Versus

L. MlslAnnls Properties and Infrastructure Ltd.
118 Ansal Bhawan 16 kausturba Gandhi Marg, New Delhi
“Through its president Sh. N.K Sehgal

i
2. ;i\%fl{_,‘Sehlll President
v 1. 3

Amnls Properties and Infrastructure Ltd.
{Lnul Bhawan 16 kausturba Gandhi Marg New Delhi

'Y
2

B
nshjl Ansal Vishranti
&Firoze Shah Road New Delhi

Knsal Bhawan 16 kausturba Gandhi Marg New Delhi
4. ?;!:A.pi‘l,:l'{umer
1H.No.:101 pocket 1 Jasola New Delhi

Ansal Bhawan 16 kausturba Gandhi Marg New Delhi

5. -'Pranav Ansal Vishranti
-26 Firoze Shah Road New Delhi
"Director of M/s Ansals Properties and infrastructure Ltd.
+115°Ansal Bhawan 16 kausturba Gandhi Marg New Delhi

6..-D.:N Davar
85782 Safdurjung Enclave New Delhi
Director of M/s Ansals Properties and Infrastructure Ltd.
115 Ansal Bhawan 16 kausturba Gandhi Marg New Delhi
G
7. -DFRC Vaish
169 Golf Link New Delhi .
Difectog of M/s Ansals Properties and Infrastructure Ltd,
1157Ansal Bhawan 16 kausturba Gandhi Marg New Delhi

IE
jEé

8. ;Rabip. C. Kirloskar
Lakald Compound Shivaji Nagar Pune :
Diréctor of M/s Ansals Properties and Infrastructure Ltd,
115 Ansal Bhawan 16 kausturba Gandhi Marg New Delhi

9. . Alr Chief Marshal O.P, Mehra (Rtd)
'A“9/34 Vasant Vihar New Delhi

Director of M/s Ansals Properties and Infrastructure Ltd.
1 I'§_Ansnl Bhawan 16 kausturba Gandhj Marg New Delhi

‘.
‘i
el 2
w

l
-
Vs
‘
'
L
L]
o
- 3

BEFORE THE HONBLE SPECIAL ENVIRONMENT CQ

COMPLAINT Ng.

irector of M/s Ansals Properties and Infrastructure Ltd.

Cum C.E.O, M/s Ansals Properties and Infrastructure Ltd.

Certified to bﬁzyﬂﬁr

Qathonised by Sec. 76 of the
= cuidence AQ

Neran
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10. L;\ll Bhasin -
10® Floor Dakshineshwar Building

10 Hailey Road New Delhi

Director of M/s Ansals Properties and Infrastructure Ltd,

115 Ansal Bhawan 16 kausturba Gandhi Marg New Delhi
1L PR Khanna
10 Sunder Nagar New Delhi

* Director of M/s Ansals Properties and Infrastructure Ltd,
115 Ansal Bhawan 16 kausturba Gandhi Marg New Delhi

Accused

COMPLAINT UNDER SECTION 15 OF THE
ENVIRONMENT PROTECTION ACT.

jisubmitted on behalf of the

R P

complainant as under:-
[ L'ljm the Haryana State Pollutjo,

2./ That Dr. C.V. Singh, Scientist ‘C" s the Regional Officer of Gurgaon Region of Haryana
State Pollution Contro} Board and is fully conversant with the fact and cj
Case and has been authorized to f; |
lmcler Clause (a) of Section 19 0

notification is Annexure Cc4

Protection
jonal Officer is

Act, 1986, The Copy of the
and the copy of letter of appointment of Dr, C.V. Singh, as
Annexure C-5,

% Thax the accused No. | company is-engaged in promoting and
b '__G;i;qqp Housing Residential Complex(IVY), Susha

72004 (Anserure
! o006 {Antexure C-9) whereby i mexure C:8)and further isgueg

Was made compulsory 14 btain
rance by the Central Gowt, before startin o, peoter
g ~ B any operationg Projects etc
:noﬁﬁutiommns. Person or persons and ) the procedure has provided therei, the

1
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S. That the accused No. | has staried new and Construction of Group Housing Rwidentn:
i’ Complex(IVY), Sushant Lok Gurgaon without obtaining any prior lEll:ivtiim.“d
Clearance from the Ministry of Environment and Forest as per the procedure laid ow:}r; a:lxs

as such this construction being raised in violation of Notification thercof.'. mvn‘tes fu:tlon Ufs
of The Environment Protection Act, The offence of violation of the notification is continuous
offence and is committed by the accused every moment/day by raising constructions and acts

sppended thereto, till the Environmental Clearance is obtained / exempted by the MoEF,
Govt. of India, New Delhi

6. That accused were given notices as well as intimated through public advertisement/ notice
about the violation which is annexed as (Annezure C-10), but the accused never try to
rémove/stop the violation by taking Environmental Clearance and has committed an offence

. punishable under 15 of The Environment Protection Act. and now any environmental
K c‘lie&rnncc after that will not hold good for the prior commission of the offence.
R
7. The Chairman of the Haryana State Pollution Control Board vide letier dated 19-02-2008 has

' liked the Regional Officer to file complaint against the accused company and its directors.
. The copy of letter dated 19-02-2008 is Annexure C-11.

W
8..  That all the accused being in charge and res
. ticciised No. 1 have criminally conspired
coiistruction project in violation of the no
' under Section 15 of the Environment Pro
,_gbﬂtamod by the accused persons.

R,

ponsible persons for day to day functioning of the
and has a criminal conspiracy to carried out the
tification and has committed an offence punishable
tection Act, as no Environmental Clearance has been

e

[}

ik . N
9, 'I]nft the accused persons: are carrying out illegal construction of their project without
*obtaining any prior

_procedure laid down in the Notification and are vi

T

————e
r—

. notifications and thus committing an offence in Gurgaon which falls“into the jurisdiction of
_ the Hon'ble Court. ‘
g

PRAYER: : :
Tt is, therefore, prayed that the accused may kindly be summoned and be prosecu

and
- puni in accordance with the law.
Dated:?..
& . COMPLAINANT
Regional Officer, Gurgaon Region

A Advocate & Sunjeet Singh Bhadsina AdvocatSVIg8on

FAT LIST CF WITNESS
e
- 14+ Complainant Regional Officer, Gurgaon Region.

' 2;77Official from the Haryans State Pollution Control Board, Panchiatla - I
+..Official from the Regjonal Office, Gurgaon,

. 4" Any other witnesses hecessary for the adjudication of the case,

V& Through :- Dr C. V. Singh Scientist ‘C*
ugh Counsel: gh %‘egﬁm% Officer
; %Ajﬁaﬂ Haryana State Pollution Controt Boarg
ASBIR SINGH BHADAN
i

;::.: Dr.CY Comp t
3 : r. C.V.Singh R.O
j f';" Through Counsel: ¢ :m‘“’
43 : , 8giar:i Cfficer
g JASBIR HADANA Advocate g Sunjeet Singh Bhadang Mlale Pollution Control Boart
g5 Gurgaon
v
5 .
= Certiflnd to be Tyue Copy
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A" wspcs Vs b e PY“P | ik
o b .
ent: Sh.).8.Bhadana, Advocate for complainant board alongwit i
Pr?‘-‘s‘“ complainant Sh, CV Smgh ScnenustC RO HSPCB i
Gurgaon

Complaint is presented today, It be checked and registered.
| omplamt has been filed by RO, HSPCB, Gurgaon‘who is a public

i ‘hence, condition of recording his statement, at the time of fi

ling of .
Q mp‘lamt s dispensed with as required u/s 200(a) of Cr.P.C. . mae
At this an application for exempting his personal

L . o g
' ance has been moved by complainant. Heard. Keeping in.view the

s

cg | » his counsel who is
prg&qﬁt n the court is directed to- appear in the court on each and every
L

*§ NOW, to come up on4.11.08 for consideration on the point of
§ %‘ngg of accused. . < el

</

and circumstances mentioned in the apphcatlon the presence of
‘ mnant is exempted till ‘furher order, however

. -ﬁ/”‘—
(Rejender Sitat 13hand ),
PO/SEC/Fbd./21.10.08 e

l
3

Sh. ].S.Bhadana, Advocate for complainant,

2}

Heard on the point of summoning of accused. Vide my Rk
N vSeppi;a{e order of even date, accused are ordered to be summoned for ;

, Wﬁﬁﬁmon of offence, punishuble ws 15 of EP Act, Accused be

ned for 12.12.08 on filing of PF etc. . Sl =~

(Rajcnd’ér Sm Wé}"
PO/SEC/de /4.11.08

-

Counsel for complainant,

i Notices issued toi accused not received back. Fresh noti to
be issued for 6.4,09 through Ld, CMM, Delhi. : &

L
-

(Rajcnder Smgh Dhanda
PO/SEC/Fbd /12, 12,08 >

'certiﬁad !hﬂa Trria Crnw
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‘N THE {COURT OF SHRI RAJENDER SINGH DHAN
y PRESIDING.OFFICER, Sp

DA, HCS(JUDICIAL),
ECIAL ENVIROQ

NMENT COURT, FARIDABAD,
Case No.:‘4;,8l';"of 08
Date of Insg.‘i’f“2l.10.08
Date of Order: 4.11.08
i A :
Hﬁl"lpB Vs. M/s Ansal p
L.t "‘ll

roperties and Infrastructure Lid,
Present:_ Shf

:iasbir Bhadana, Advocale for complainant, |
0

i
} .
e

E‘ ¢ [
"f_-ﬁ';'rzl have heard the counse] for complainant,

short Board) having its common seal and perpetual succession and it

name and style; and js a statutory. body and functioning under the

' & Control of Pollution) Act,1974, The Air(Prevention & Contro] of |
981 and the Environment Protection Act,
over who[g%i(z‘f}ia.ryana

appointed RO and delegate

: é@,_lt-is further alleged that complaint is initiated by the complainant board
through _1ts:§n1$eglonal Officer, Gurgaon Region, Dr.C.\.r'.Singh, Scientist-

th the facts and circumstances of the case and further autho
present ::omplamt vide Annexur
Annexuréﬁ;ég

LI
s

¥

4 AR

Pollution)

1986 and having jurisdiction
It is further alleged that Board has Regional Offices. and
d powers to them vide Annexure-C1 tg Annexure-C3.

C who is fully

rized to file the
¢-C4 and appointed Dr.C.V.Singh, as RO vide

= It is also alleged that accused no.] is a company and engaged in business

of pmm("')t'_;:"_é:_,-"and marketing and Construction of group housing residential Somplex

avy) Shuis;ﬁnnt Lok Gurgaon and accused no.2 to 11 are the Directors of the co

mpany
accused‘h&?" and thus are responsible for day-to-day activities of accused no.]

il o -
R—— Luﬂ@égﬂr’dsa‘dwu'w; bl acl and omission;
Rt

accused ifj
. .

and are
s and commissions done in the,

name of

i, Annexure-Cé6 is showing the status of “the accused persons and
/’)/ /incorporatjon of the company,

I

e Itis further al leged that Ministry of Environment and Forest Government
/4
\%1 / of India(for

short MEF) issued a notificafion Annexure-C7 (amendment

Annexure-C8) -
r ;.“'“‘1' .
i Cortified twfrue Copy
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‘ Environméﬁtfil’rotection Act.

summorp:ﬁl{i‘é}%ﬂ.lz.ﬂs on filing of copy of complai

on Enviréiﬁ:i)ent Impact Assessment of Development Projects and further

notiﬁcatioz{fknncxure-CS’ whereby it was made compulsory to obtain Environmental

Clearancel‘;_l;@:.fore starting any operations projects,
5N is further alleged that accused no.1
group ho@ﬁijigg residential complex (IvVy),

. el
prior Envitonment Clearance from the ME

as started new Construction of

F and violated the provisions of Section 15 of

asked theg

o

, as well as
, sfied that there is prima-facie a case

‘documents placed on record, [ am satj

ag’ainst'-tﬁ: -accused for commission of offence, punishable w/s 15 of Environment
Protectiqn_i1 59&1986, hence, accused no.1 to 13 are ordered to be prosecuted and

nt, PF etc. -

- 2,
(Rajender Sing Dhandaj,
PO/SEC/Fbd./4.11 .08

li 1 hf\‘i' A aviia
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ARIDABAD.

THE COURT OF SHRI RAJENDER SINGH DHANDA, HCS(JUDICIA
ﬂESIDlNG OFFICER-CUM-IMIC,  SPECIAL ENGIRONMENT( COUP{J'I2

Case No.: 48 of 2008
Date of Inst.;21.10.08
Date of Deeunbn 20.12.08

Regional Oiﬁc A i i
Scliln . er, HSPCB, Gurgaon Region through complainant Dr. C.V.Singh,

Vs.

'_.-

M/s Ansal
New Dot Itrop.elrtles and Infrastmcture Ltd. 115/ Ansal Bhawan, 16 Kasturba Marg,

’--. -

Pr sent:

'
\,\ .~. oy

Sh. C.V.Singh, Regional Officer (complainant), HSPCB, Gurgaon Region
:— .yvxth counsel Sh. J.S.Bhadana, Advocate,
' ':Accused/appllcant In person.

b

S ¥ 5

JUDGMENT{

The present complaint has been filed by the Haryana State Pollution
Control Boarjl ﬂlxough its complainant Dr. C.V .Singh, Scientist-C, against the accused
for their mat for commission of offence, punishable w/s 15 of Environment Protection
Act on the al]egaimns that accused had started new and construction. of group housing
residential cpn}plex (IVY), Sushant Lok, Gurgaon without obtaining any prior
enwronmcmalclcarance from the Ministry of Environment and Forest as per the

[ S

A Today an application ws 265-B Cr.P.C. has been moved by representative

of accused umf,for plea bargaining. The application is supported by an affidayit sworn
by the represematwe of accused unit that accused has voluntarily preferred after

.' lmdmtandmg.fhc nature and extent of punishment provided under the law for the

offence, the plm bargaining in this case and that accused unit has not been previously

convicted by a court or charged with same offence. Certitiad ¢o bl True Co Py
' “‘"""E'ﬁd by Sre. 76 of the
vilunce Agt
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HSPCB Vs. * Mis Ansal Properties 48/08

t' Complainant Sh, C.V.Singh, Regional Officer, HSPCB, Regional Office,
o ‘t '

Gurgaon hilaé;gppeared in response to the notice of applica
satisfied tliéi'ifliicbused unit has fi

tion for plea bargaining. 1 am
led the application voluntarily, through it representative.

{:iiReport of mutual satisfactory disposition has b
::s:a:id report the requ

cen prepared separately. In

est of plea bargaining of the accused unit is accepted and
accused cq&;';\figtcd for commission of offence, punishabl
Protectioﬁ;&bt}f, Let accused unit/convict be

view of the

e ws 15 of Environment
heard on quantum of sentence,

a
\
-Ir

/= "/-/ %__‘ /,.-._
Announced iri.the Mega Lok Adalat (Rajendér Singh Dhanda), ~<

: : Presiding Officer-cum-JMIC,
Spl.Environment Court,

" Faridabad. 20.12.08

~Sh. C.V.Singh, Regional Officer (complainant), HSPCB, Gurgaon Region
.With counsel] Sh. J.8.Bhadana, Advocate.

ccused/applicant in person.

) Heard Keeping in view the' nature of the crime and the fact that the
complainan d the accused have arrived at 3 mutually satisfactory disposition of the
case volu@@yland the accused wnit has obtained envifommental clearance from the
Ministry o:ffj%i‘l:i'ironment & Forests, Govt. of India, Iam satisfied that the entire process
has been t;ompleted voluntarily by the parties partiéipating in the meeting,

the accused -
unit is senfenced to pay a fine of Rs.1000).

(rupees one thousand only), and a
compensa't__ioﬁ';'amount of Rs.1,00,000/- (rupees one lakh) for commission of offence,

punishablq-'jji:/éuls of EP Act. The compensation amount shall be paid to complainant,
Fine depqsiiié;;}fin the court. Compensation amount also paid to the complainant by
accused. ﬁéji{fbonds and surety bonds of accused,

if any also discharged. File be
consigned’ffxi_fifgcord room after due compliance,

e s | s
Arnounced ;n the Mega Lok Adalat (Raj*./l;;e'r%in-g‘ﬁ)d};anda),‘
= Presiding Ofﬁcer-cum—JMIC,

i Spl.Environment Court,
73 ; Faridabad, 20,12,08

Ceitifiey o't v Cony
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Scanned by CamsScanner



\
i

.
)

¢ HSPCB VS Ms Ansal Properties 48/08

0
. cer (complainang HSPCB,
with counse] Sh 1S Bhading, A ) Gurgaon Region
+ 1 Accused’applicant in person, =
a:: & *
\: . .
F 3 An application Ws 265-B Crp.C. has been moved by representative of
accused “mt ff'" Plea bargaining, The Spplication is supported by an affidavit sworn by
the mmn\t of accused unit that accused unit has voluntarily preferred after
\ ~ 3 tey
-mdv"smnd}‘g&rthe nature and extent of Punishment provided under the law for the ~
o L
RS 7 ;
= (Rajender'Singh Dhanda), "
¥ ‘ Presiding Officer-cum-JMIC, .
S Spl.Environment Cout, x
33 SN Faridabad, e/ales
Present: “*:Sh. C.V.Singh, Regional Officer (complainant), HSPCB, Gurgaon Region
\;T.«;,‘;-‘with counsel Sh. J.S.Bhadana, Advocate.

* X wAccused/applicant in person.

. Complainant Shri C.V Singh, Regional Officer,
has appeam;&‘m response to the notice of
accused. 1 am'satisfied that accused has fi
of accused umt and the complainant who

HSPCB, Gurgaon Region

application for plea bargaining moved by

ed the application voluntarily. Representative
is authorized representative of the HSPCB are
directed to ﬁ'ork out a mutually satisfactory disposition of the case. Let the case be put
up after son{é’nme

-

(Rafend? Singh Dhanda),
Presiding Officer-cum-JMIC,
Spl.Environment Court,
Faridabad. 20.12.08

Certifed to bu’ru/ecam

, hlthorised by Soc. 76 of the
Svidence Act
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HSPCB Vs.  M/s Ansal Properties 48/08

Sh. C.V.Singh, Regional Officer (complainant), HSPCB, Gurgaon Region
with counsel Sh. J.S.Bhadana, Advocate.

R Accused/applicant in person,

File taken up again after some time. Complainant and accused have

s_epara'té;"qr émcnt of even date, accused unit is convicted, fine has been deposited in the

court apaﬂmmpensatlon amount has also been pald by accused to complainant. Other

accus&:a1 I Ifased Bail bonds and surety bonds of accused, if any also discharged. File

be conm%léa to record room after due compliance.

(Rajcnder Smgh Dnanda) \
Presiding Officer-cum-JMIC,
Spl.Environment Court,
Faridabad. 20.12.08

Certifizd to bsﬂfru/et:ops

Y

W

e, " Authorised by Sac. 76 of the
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Vs. M/s Ansal Properties
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*dofrafek

Certified to b TWQ,

Qutharised by Sec. 7€ of the
T Swirgage At

J10CT 20194_

Scanned by CamScanner

Scanned by CamScanner



» |3

5% HSPCR Vs, Mis Ansal Properties
fy
I -

Sh. C.V.Singh, Regional Offjce
{counsel Sh. J.S Bha

Accused/applicant |

v
.

1, HSPCB,
dana, Advécate,
n person,

Gurgaon Region with

r ._'\”“". !_" (.

- . *
Epeici vivammie g, Caxwg,

b r. iv=n‘-!.ll'4?':!fip/}%.‘?

Certified to |y, tu oy
Quthorisey by Sat. 7% of thy
~ q . I -
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In the court-6f Shri R
Special Enyitonmen;

VL

ajender Singh Dhanda, t1c:g
Vs Acan P
A Gvr

Case No.:

. The applicant/accused most respectfully submits as under:

> That the above noted case s

pending before this Hon'ble Courtand is -
fixed for today i

n Mega Lok Adalal.,

That in the above sajd

case. the compliint has
“complainant and the Hon'b

been (iled by the
le court has taken g

"8nizance of the offence,
‘That the applicant/accused is |aw abiding citizen who has due regard [or
the law of the Jang and he has never induiged in any criminal act and
never committed an offence ang has never been convicted for an offence,

That now the applicant/accused is moving :he
own free will and voluntary for the disposuu!

plea"bargaining as provided in Ch
Cr.P.C. '

Present application on hjg
J1'the case under doctrine of
apter XXI-A under Section 265 of

Itis therefore, prayed i

at the present upplication in view of the
" above facts and submission m

ay kindly be allowed,

Applicant/accuseq

| m'/; Antae

Certificd to(ze/'hﬁ;'co'@

Authorised by Sec. 76 of the ( /’Kf_;,p e

Svidence Act

# 11 00T 30wy
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(Judicial), Presiding Officer-cum-J MIC,
Court, Faridabad,

Ufs: ‘ (7\‘\/
Application for plea-bargniuing under Section 265-B Cr.P.C.
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sIn the court of Shri Rajender Singh DHanda, HCS(Judicial). pr, sidi -cum-
Ykl':énmcnl Court, Faridabad, . ) Presding Offier .

‘ . kHsrcB ‘\\]t;; ‘ Vs, @ WM (: '(/4\-:‘-91 f‘\'f?v&b"&ébe =

Case No.:

I=E]

Uls:
40" Application for plea-bargaining under Section 265-B Cr.P.C,
AFFIDAVIT

Brie '-(.,,‘4,44_' ( -[)—1) .
A-Q, A, . Mo hereby solemnly - é ~f
‘ y

it the deponent has ﬁ‘.-'d an application s 265-B Cr.P.C. before this |

en’ble Court today, the contens of which may by read as part and parcel of

t}iis affidavit,

-
2

“Hhet  olepament ar appeimied vepresesdalyye & Hhe. compemy aval
: 'J"li-r:r e awempamies! applicahien on Lehtf of Compey

- $'That the present application has been filed on his free will and voluntary,

DEPONENT

erified that the above contents of this affidav

. it are true and correct to the
/  bestof mykaowledge and belief and nothing has been cou.

¢uled therein.

. Cerifiadl that tha Ak wan deglarag DEPONENT
E on Catvinfiemstion b a e or b
s Ak 4 “fpe/ w1 ::-ee:
Ideriid, S‘c//— W0
ISperseuy rmuda - oo Camonnlents
% of ke abcva werp extiiingd a i ,
3 deponznt, o-f
L"p[
Rajeev Efddana _90}18 14
Oath Commissioner, Faridabad
Certified to he@&?ow
i Authorised by Sac. 76 of the
E oo " SuidenceAdt ¢
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- officls and has to remain busy in the off;
- the applicant includes field work and ins

.. That it is not possible for the
“before this Hon’ble Court. Th
- public at large if applicant s

‘hhe present complaint has been'f
icer of Gurgaon Region of Haryan

Tt 8 submitted on behalf of the applicant as under:-
i
1.. Tha
0

. Tha{the applicant is Public Servant as defined under the law and has to discharge is other

cial work from time to time. The nature of duties of
pections and order emergency duties.

'I:bal in equity good conscious and natural Justice it is a fit case where the relief of the
. exemption from appearing personally

P
Itis, therefore, prayed that the exemption from
case may be granted to the applicant till further

st Al 0

09 I LV
e

o

led by the applicant in his official capacity as Regional
a State Pollution Control Board.

applicant to attend each and every date of hearing of the case.
e official work will suffer and inconvenience will be caused to
present on cach and every date of hearing of the case.

That the applicant undertake 1
required by the court for the n
hearing the councit of the appli

present himself before this Hon’ble Court as and V:whtn
ccessary adjudication of the case and on the other/rest day of
icant will continue to appear in place of applicant.

in the court ill further orders,

appearing personally on each and cvery date/of the
orders,

rough Counsel; .
4 Ha RQQIOPQI Mhcer
Na § "
Jasbir Singh Bhadana Advocate " Img:‘r::g;‘ Contro! Boaeg

11067 1

7
i
1“L ' i
BEFQ ' .
l RE THE SPECIAL ENVIRONMENT Luuae ‘
& FARIDABAD |
'} .L' L |
Regional Officer Gurgaon Region (HSPCB) o
J ol g
W2 Versus '
Y
M’/s Ansgls Prgpcnlcs and Infrastructure ¢, etc
i Accused
B COMPLAINT UNDER SECTION 15 OF ' .
:‘f‘"l THE ENVIRONMENT PROTECTION ACT. : :l:,d
| A b ’
.: Apphgation for exemption of personal “ppearance of Dr. C.V. Singh, Regional Officer, Gurgaon o
| ] Region Haryana State Pollution Control Board, ?
: - Sir,

h]
licant

DrC. V. Singh Scientist ‘C” (Regional Officer)
Haryana State Pollation Control Board

Sunjeet Singh Bhadana Advocate

Certified & M\True ay

Au‘.hod_snd By Sec. 76 of tm
Svirence Agt
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HARYANA STATE POLLUTION CONTROL Boagp »
C-11, SECTOR 6, PANCHKUL, '

e | _ENVIRONMENTAL CLIEARAN Gy |

! I~ N~

Project proponenty of New Construclion
Pro_]ccls/lnduslrial Estate, Which incluce Builders, Calanizers,
IJL:VL'IL-”)L‘lb, Comxncrciul/lndustrmI/Urlmn Development
agencies cte and Generg| Public have reportedly been informed
by way of Public Notices in Newspapers covered hy media,
argamzation of publje hearings I Ny cases issuc of
mdiyidual notice -of the Provisions of Govl of India’s t
LEnvironmental Impact Asscssment (E[A) Notification of 1991 ;¢
amended on 7.7.2004 and the tonsequences ol violations
thereof, :

. B ) . 5
The amended- Notification Govt. of India, Ministry of
Environment & Forests has. made it -mandatory to include
following projects “whi¢h  are . required 1o oblain prior
cnvironmental clearance from the Govi. ol India, Ministry of
Environment & Forest. as ber procedurc laid down.

Schedule - I of the EIA Notification of GOI as amended
on 7.7.04, ---- Entry'No. 31 New Construction Projcets !

Construction projects including Shopping Mulls, new ' i
townships, industtial townships,

d persons or more) or’
discharging sewage of 50,000 (Fifty thousund) litres or ‘more

per day or with a investment of Rs. 50 Crores (Filly Crores) or
more. This will also include the New Construction. It wus also
made clear that New Construction Projects which  were
undcrtaken without obtaining clearance required under this
notilication and where construction work has not come upto
the plinth level as on 7-7.04 of Schedule -1 of the EIA
Nolification as amendzd on 7.7.04. shall also require clearance
under this notification w.¢.f, 7 day of July, 2004,
Entry No, 32 New Industrial Estates

Industrial Estates including  Industria| Eslates
accommodating industrjal units in an area of 50 hectares or
industrial estates irrespective of their arca if their pollution
potential is high: This will also include the New Industrial
. Estates which were undertaken without obt
+ required under this natification and where

" work has not commenced or the expenditure does not exceed
25% of the total sanctioned cost, shall also require clearance
under this notification w.e.f. 7t day of July, 2004,

Inspite of -publication of Public Notices in the News
Papers and: issuance of individiual show cause notices
including the show cause notices which can invite prosecution
under the Environmental Laws and for closure to the

aining clearance
the construction .

ST Certified (o by Yy pee. -
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confining with (e PELENE.
. -«COHHULHUUI NFOCENs  withowt nppIying . Tor obluining 3 cc
nal Clearance from Govt. of Indin. Such Project -poreq - Cry
S/units are thereby violating (e |nm|mcm~4 of . v thy;
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g aken againg; such ddfiulting vnigs,
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——t, HARYANA STATE POLLUTION CONTROL BOARD
- C-11, SECTOR-6, PANCHKULA
Ph-2577870-73 E-mail: hspcbeehq2@gmall com

No. HSPCB/2019/ Dated:
To

M/s IVY Group Housing Complex,
(License No. 151 of 2004 for 5.88 Acres)
Green Max Estate Pvl LId, Sushant Lok-|, Gurugram

Sub: Revocation /withdrawal /cancollation of NOC/consent to operate granted under
Water (Prevention & Control of Pollution) Act, 1974 and under Alr (Prevention &
Control of Pollution) Act, 1981 and authorization under Hazardous and Other
Wastes (Management & Transboundry Movement) Rules, 2016.

Kindly refer to the subject noted abovo.

In this connection, it 1s intimaled that the Regional Officer, Gurugram Region (North) of
the Board has submitled vide his lelter No 4088 daled 12 112019 and lefler no 4213 dated
19 11 2019 that consent to operate (CTO) under Water (Prevention & Conlrol of Pollulion) Act,
1974 & Ar (Prevention & Control of Pollution) Act, 1981 was granled by this Board vide letter
No. HSPCBIConsent/ 313116319GUNOCTO6146866 Dated. 11/01/2019 and consent 10
eslablish (CTE) and authonzalion was granted vide letter no. HSPCB/2006/TAC-A/397A daled
07.08.2006 and letter no. HWM/GUNQ/2019/6147083 daled 23 01.2019 lo your unil for the B}
period of 2019-22 of the above said project.

The Hon'ble NGT constituled a commitlee comprising of representalive of Central
Pollution Contral Board, Town & Country Planning Department, Haryana, Delhi School of
Planning & Architecture, Central Ground Water Authority and State Environment Impacl
Assessment Authorily 1o consider the aspects of applicants and to calls its meeting within
one month and examine the matler & to submit report within one month lhereafter The
Hon'ble NGT directed that the representative of Central Pollution Control Board will be the
coordinator, As per NGT order dated 19.09.2018 in the malter of Praveen Kakkar & Ors. Vis
MoEF&CC & Ors. (OA No B61/2018), commiliee was constituted and the committee has
inspected the site on 23.10.2018 to verify required documents and ground truthing The
committee had submitted its Feporl daled 16.11.2018 and accordingly Hon'ble NGT i1ssued

order on 08.01.2019

The commitlee observed that that last two licenses for the development of area of 1 acre
and 1.55 acre were granied on 12.022007 (License No 62 of 2007 dated 12022007) &
13 04.2011 (License No 32 of 2011 dated 13.04.2011 ) respectively which are after EIA Notification
dated 14.09.2006, cut-off date of requiring environmental clearance & execulion of aforesaid
licenses comes under expansion of project and total area of licensed colony afier expansion is
604.19 Acres which crosses the threshold limits (>50ha =123.5 Acres for area development
project) and thus project proponent was required lo abtgin EC. Oul of two license one license (62
of 2007) is in the name of B.C.C. Properties (P Tid. 115 Ansal Bhawan, 16 Kausturba Gandhi
Marg, New Delhi for setting up of a Group Housing Colony at Village Sukhrah, District Gurugram

The Hon'ble NGT wide order dated 13.09 2019 has issued directions that ‘The
Chairman Haryana Slale Pollution Control Board - a NOCs, Consents and Authonzation
granted lo M/s Ansal Properties & Infrastructure LId. Gurugram be revoked immediately and
shall not be considered in luture also till comphance of these directions are made b Discharge
of untrealed sewaga from the premises ol ihe company nlo storm waler dramn be slopped
CPCB has vide letier dated 18 062019 & 03.10 2019 has direcled 1o do the needful

Show cause nolice for revocalion of NOC/consent 10 operate/authonzation under HWM
rules already granled, was 1ssued to (he unit by Regional Olficer, Gurugram Region (North) vide
letter No HSPCB/GRN/2019/3741-42 daled 11092019 8 HSPCB/GRN/2019/3871-72 dated
23.10.2019 for the sad wviofation bul you have nether submilted salsfactory reply nor
of show cause notice The Regional Officer has recommended the case accordingly

; : compliance

B vide‘:u: lotter No 4088 dated 12 112019 for revocation of CTO granled under Arr Act 1881 and
b b

i
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Water Act 1974 & NOC/Authoriza
h on under HWM ryles ide hi
19.11.2019 for the above saig violation. e i leter o 219 aaed

e S bee exami el i I
@ case ha N exam ned an f re Qpeia ) our 'l i 1

( Provision of Water (Prevention & Contrl
(Prevenhon&ConMol of Pollution) Act, 1981 e of P e Yk A

Envi(onmental Engineer (IT)

For Chairman
Endst. No. HSPCBI2019/ 74 Dated: 19/11/)9
1

A copy of the above is forwarded o the Re

gional Officer, Gurugram(N) for information
and further necessary action. ‘ ) ]

a

- T8/ | Y-
.Environmental Engineer (IT)
a L For Chairman

’
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| ¥ oo o -or2 25100 ol UTL e bebpli
1l Closure Ordot t m 3 dated '
Whareas the Roglonal Officer Gurugram Reglon(N) vide lette ot Shopping |
20,05.2019 has (ntimated that Burger Club, Santosh Plaza Opp. SUT nis premises ‘
Arcade, Sushant Lok-l, Gurugram has Installed the DG Set(62 KVA) In o

without Installation of adequata stack height.

A

Whereas order passed by Hon'ble National Green Tribunal in the' mat:f(;:vge

no. 88172018 of Parveen Kakar & Ors, Vis MoEF & CC & Ors. l.e. Hon'ble height l
order daled 08.01.2019 has mentioned that DG sets are operating without stack heig

-, besides other directions, '

has recommended the ' '
| of Pollution) Act, 1981

ises of Burger Club,
m as unit has

Whereas the Reglonal Officer Gurugram Region(N)
closure order under section 31-A of Air (Prevention and contro
may be lssued against the DG Set (62 KVA) installed in the prem
Santosh Plaza Opp. Sushant Shopping Arcade, Sushant Lok-I, Gurugra
operating DG set without installation of adequate stack height.

Therefore, keeping in view of the above said facts and in excersice of the powers
conferred under section 31-A of Alr (Prevention & Control of Pollution) Act, 1981, it is
hereby ordered to close down the DG Set (62 KVA) installed in the premises of Burger
Club, Santosh Plaza Opp. Sushant Shopping Arcade, Sushant Lok-l, Gurugram.

Dated Panchkula
24" June,2019
Ashok Kheterpal
Chairman
Endst. No. HSPCB/2019/ J47 Dated: 25§+ (9

A copy of the above is forwarded to the following for information and necessary
action please:-

1. The Deputy Commissioner, Gurugram.

& 2. The Regional Officer, Gurugram (N). He is asked to submit compliance report
“of closure order within 03 days positively.
'Bbb‘% 3. The XEN (OP) concerned, DHBVN, Gurugram,

W\ 4. The Municipal Corporation, Gurugram.

5. Burger Club, Santosh Plaza Opp. Sushant Shopping Arcade, Sushant Lok-|

Gurugram.
%ﬁje"\?(lﬂ

Environ
2 For Chairman

|
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v U] ¥
Y
Wh Closure Ordor /J jj}‘vv/(rn ) o)
arons {he .
20 05 2019 hag In""m‘lonm Officar Gurugram Ragion(N) vide letler no. 1093 dated
Works, Diock.1), ughy

l' that Municipay Corporation, Gurugram, Pump House Water
M Lok, Gurugrum has installed the DG Sel(82 KVA) in his
PIOmMISes without Instalintion of ndaquato stack hoight,

no 06:’7:;‘;)’1[3“:, f::dm Passad by Hon'hla Nationai Green Tribunal in the matter of OA
' arvann Kak s - . 1
order dalag 08,01 2 ar & Qrs, Vis MoEF & CC & Ors. i.e. Hon'ble NGT vide

019 has mentioned that DG sets are operating without stack height
besidas othar dirsctions,. ’ p g g

Whareas tha Re
closure ordar undar 800
may bo Issuod
Corpor

glonal Officer Gurugram Region(N)has recommended the
lion 31-A of Air (Pravention and control of Pollution) Act, 1981 .
againe!l tha DG Set (62 KVA) installed in the premises of Municipal
ation, Curugram, Pump House Water Works, Block-B, Sushant Lok, Gurugram
a8 unit has oparating DG sel without installation of adequate stack height.

Therefora, Ecepi.ng In view of the above said facts and in excersice of the powers
conferred undor section 31-A of Air (Prevention & Contsol of Pollution) Act, 1981, it is
hereby ordered to close down the DG Set (82 KVA) installed in the premises of

Municipal Corporation, Gurugram, Pump House Water Works, Block-B, Sushant Lok,
Gurugram,

Datod Panchkula
24" Juno,2019

Ashok Kheterpal

Chairman
Endst. No, HSPCB/2019/ 2.8 Dated: 95.¢+/9
A copy of the above is forwarded to the following for information and necessary
action please:-

. The Deputy Commissioner, Gurugram.

/;, The Reglonal Officer, Gurugram (h{): He is asked to submit compliance report
of closure order within 03 days positively,

The XEN (OP) concerned, DHBVN, Gurugram.
The Municipal Corporation, Gurugram, Pump House Water Works, Block-B,

Sushant Lok, Gurugram.
ot)
ental Engineer (IT)

Environ
S For Chairman

bl o
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= HARYANA STATE pOLLUTION CONTROL S04RD ;/, e
g Viehsee — o C-19, SECTOR %, PANCHKULA i
VAE S - et tagee oy r VB ECEEETTR S S 7
e VeE o - 0172 25TTETTE o gy
Closure Order = Lirge 5

Vihereas th :
03 C5 2018 ha ke R?gacr@ Officer Gurugram Regonil) wde eder i
ot L o emated tha Me logmger Srgn Meb N0 9212252575
Lok, Gurugram has instatied tre DG .:59’(”0"
Lo td =) )

) .
ses ot W Eorrris LOEIC)I N N
Teme Ty " . . =3 "9 :S.-I'.S LS
v without installation of adeguate stack neght __/___/J

Whereas
no. 68172013 .O.'def passed by Honble Nationzl Green Trowrs! n 78 mzmzr £ CA
- 18 of Parveen Kakar & Ors. Vis WoEF & CC & Ors. 12 Honce NGT vz

order dated 08.01.2619 1 : : ' ;
i 01.269 has mentioned that DG ses 2re operating winos sk Fest
Sesides other dreciions. i

\'-'he?reas the Regicnal Officer Gurugram Regioo(Nh2s tzrorTTECEd TE |
closure order under secticn 31-A of A (Preventon and corrdl & Eolusion) Aok 1521
may be issved against e DG Szt (Mosel No. Escons ADIELG) TEES n e
oremses of Mr. Jogincer Singh, Mob. No 3212282325, R/o 2400 S Loied
Gurugram as unit has cperaing DG setwion insealation of adegusis SO TR

Therefore, p.ae:::ng in view of the shove sad fasisand 0 ey-ersioe o TE DonReTS
ccrfemred under section 31-A cf AT (Prewemion & Corrdl o Douscn) AoL TFELLELS
nerehy ordered to ciose dowm #e OG Set (Wiocsl No. Escors LOE\ Gy nszles NTe
cremses of Nr. Joginder Singh, lioh. No. £2122223325, /s 2105 Sushars Lol
Gurugram.

Dated Panchxula

15™ June, 2019
AS!'oDk Khete.'pal
Chairman
Endst No. HSPCBI2019/ 15% Dated: 7¢- £-17

Acopyoft!'.eaboveisfomazded to the foliowing for rformation and necessy

aztion piease: )
": The Deputy Commissioner, Gurugam. | )

o S 2. The Reg: Officer, Gurugram (H). He is asked to submit compiance reped
\ " f elpure crder vithn 03 dar;_s_;_)f,:s:-t::‘e:y.

/@9 4. The XEN (OP) concemed, Drsyn, SurugEm
4 The Municipal Corporaticn Gunugfen. N
I Jognder Singh, Mob Ho. 8312282335, Rio B100, Sushant Loet

- Gurugram.

O

Z— For Chaiyman
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— HARYANA STATE POLLUTION CONTROL BOARD \
: VANA ;n!! ' C'11' SECTOR,B' PANCHKULA .
N Website - www hspep gov.in E-Mail- hspcbeeit Lea®e A nee. M/se.s
NSPER Tele No.-0172-2577670-73 ,JEM EO-LII /
’ ( *é-/r-‘r--—--ﬁk m) ¢
‘h- Reglonal offi r,
Closure Order g naiirn ]ﬁm North

Whereas the Re
09.05.2019 has intima
Gurugram has installe
adequate stack height.

\ A

glonal Officer Gurugram Region(N) vide letter no. 732 dated
ted that Mr. Raj Singh Verma, R/o B-70, Sushant Lok-I,
d the DG Set(40 KVA) in his premises without installation of

Whereas order passed by Hon'ble National Green Tribunal in the matter of OA
no. 661/2018 of Parveen Kakar & Ors. V/s MoEF & CC & Ors. i.e. Hon'ble NGT vide

order dated 08.01.2019 has mentioned that DG sets are operating without stack height
besides other directions.

Whereas the Regional Officer Gurugram Region(N)has recommended the
closure order under section 31-A of Air (Prevention and control of Poliution) Act, 1981
may be issued against the DG Set (40 KVA) installed in the premises of Mr. Raj Singh
Verma, R/o B-70, Sushant Lok-l, Gurugram as unit has operating DG set without
installation of adequate stack height.

Therefore, keeping in view of the above said facts and in excersice of the powers
conferred under section 31-A of Air (Prevention & Control of Pollution) Act, 1981, it is
hereby ordered to close down the DG Set (40 KVA) installed in the premises of Mr. Raj
Singh Verma, R/o B-70, Sushant Lok-l, Gurugram.

Dated Panchkula
19" June,2019
Ashok Kheterpal
Chairman
Endst. No. HSPCB/2019/ /1/ Dated: 619
A copy of the above is forwarded to the following for information and necessary
action please:- o
. The Deputy Commissioner, Gurugram.
“,}47? of closure order within 03 days positively,

. The XEN (OP) concerned, DHBVN, Gurugram.
. The Municipal Corporation, Gurugram.

¢ W y 1 .

/b r2Z. The Regional Officer, Gurugram (N). He is asked to submit compliance report

3

4
5. Mr. Raj Singh Verma, R/o B-70, Sushant Lok-, Gurugram.

)

Environm IEt?G? g‘él‘ﬁ'ﬂ
.3/ For Chairman
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Closwre Order " "oy, Tut '/f/rl
Whorona the Reglonal Ollicer ¢ . lliar ey 1% ALY,
O Oagtm Keglon(t) vida laltar ot
0005.2010 haw INimated that My, Viktam  Goleley & Guoil Katnnt, 1Ak 1
9818283120.0510710014. o 1.

324, Bushmnt | ok 1, Gurugraen hins Installat! the l;‘x /
Sel30 KVA) in his promises withou| Instalintion of mneunte stack height Ar

i Whoroas ordor passod by Hon'ble National Grean Tribunsl in the imattar of OA
no. GO

172018 of Parvoan Kukar & O, Vis Mol.F & GG & Ors. 16, Homble NG vids
ordor daled 08.01.2010 has mantlonod

thet DO sols nre oporating vathout stack hawghit
besides other directions.

Whereas the Regional Officor Ourugram  Roglon(N)has  racommended  the
closuroe order under soction 31-A of Alr (Provention and contiol of Pollution) /A, 1681
may bo issued against tho DG Sel (30 KVA) Installod in the premises of 1Ar, Vikeam
Sehdev & Sunil Kumar, Mob. No. 00182063120,0810716014, Rio B-324, Sushant Lok,
Gurugram as unit has oporating DG sot wilhout installation of adoquate stack height,

Theroforo, keeping in view of the nbove sald fncts and in axcorsico of the powers
conferred under soction 31-A of Alr (Provention & Conlrol of Pollution) Act, 1661, it is

hereby ordered to close down tho DG Sel (30 KVA) installed In the premisee of Mr,
Vikram Sehdev & Sunil Kumar,

Mob. No. 0810263120,9810716014, Rio 1-224,
Sushant Lok-1, Gurugram.
Dated Panchkula
19" June,2019
Ashok Khetorpal
Chairman
Endst. No. HSPCB/2019/ \\8

Datod: ’.L.‘)‘Iut. \1
A copy of the above is forwarded 1o the following for information and necessary
action please:-

1. The Deputy Commissioner, Gurugram.

2. The Regional Officer, Gurugram (N). Ha I8 asked to submil compliance report
of closure order within 03 days positively.
3. The XEN (OP) concerned, DHBVN, Gurugram.
4. The Municipal Corporation, Gurugram,

5. Mr, Vikram Sehdev & Sunll Kumar, Mob. No. 9818263126,8810716014, R/o
B-324, Sushant Lok-I, Gurugram.

%ﬁoﬂr (M)

Environm
22— ForChalrman
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Websit .+ SECTOR 5, PANCHKULA
TEW%QM E-Mail- hspcbeeit@qgmail.com A
T, u 2‘25 . 1/ade. &
e 17870-73 NEE-I/ A HTREE-111/Sc.B/

SRSy +7 i;ﬁ.}'l,l[
Wh Closure Order A T‘ M
greas the

Regio Regional Ofﬁceﬂé&; Nerth
09.05.2019 hag intimate% t[t::ll ﬁzc\jr Gurugram Region(N) vide letter no. 735 dated

Block- B, Sushant |k K. Malhotra, Mob. No. 9811637151, Rio B-357-A,

. - Guny . . i
re . : ! gram has inst DG Set(Model-Escorts) in his
Premises without installatio, of adequate stackil:i;h?.‘e ( )

\
STATE POLLUTION CONTROL BOARDMq / L\
\!

Whe
66112018 Qze;:r:;ier‘fa: by Hon'ble National Green Tribunal in the matter of OA no.
n a H ' 1
dated 08.012019 ha ar & Ors. VIs MoEF & CC & Ors. i.e. Hon'ble NGT vide order

X S mentioned that DG sets are operating without stack height
besides other directions. sels are op ] ?

| Whereas  the Regional Officer Gurugram Region(N)has recommended the
closure Prder under section 31-A of Air (Prevention and control of Pollution) Act, 1981
may be issued against the DG Set (Model-Escorts) installed in the premises of Mis V.K.

Malhotra, Mob. No. 9811637151, Rio B-357-A, Block- B, Sushant Lok-l, Gurugram as
unit has operating DG set without installation of adequate stack height.

Therefore, keeping in view of the above said facts and in excersice of the powers
conferred under section 31-A of Air (Prevention & Control of Pollution) Act, 1981, it is
hereby ordered to close down the DG Set (Model-Escorts) installed in the premises of

M/s V.K. Malhotra, Mob. No. 9811637151, R/o B-357-A, Block- B, Sushant Lok-I,
Gurugram.

Dated Panchkula
19" June,2019
Ashok Kheterpal
Chairman
Endst. No. HSPCB/2019/ \>

Dated: '1.:510@\”
A copy of the above is forwarded to the following for information and necessary
action please:-

1. The Deputy Commissioner, Gurugram. .
A2 The Regional Officer, Gurugram (N)_. He is asked to submit compliance report
‘/‘:>/ ) of closure order within 03 days positively.
(bb\ 3. The XEN {OP) concerned, DHBVN, Gurugram.
X 4.
5.

The Municipal Corporation, Gurugram.
M/s V.K. Malhotra, Mob. No. 8811637151, Rio B-357-A, Block- B, Sushant

Lok-I, Gurugram. A
Environ%ggnaar (Im)

¢ For Chairman

IR
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e,
{ —-... HARYANA STATE POILLUTION CONTROL BOARD
-.__u“ o C-11, SECTOR-G. PANCHKULA
A\ ebsite - ww NSPEh 4ov in E-Mail- hspeone on
mm Tele No - 0172257787073~
CowreOrger

Whereas Mis Sushant Arcade Welfare Association(SAViA)
Lokl Gurugram, has installed D.G. sets of capacity 500 KvA( .
Building unit has nat provided adequate stack height o
(Prevention and control of Pollution) Act. 1981 as sub
lener no 3135 dated 07 08 2019

Sushant Shopping Arcade. Sushant
2 n0s.) & 750 KVA(1 ncs ) in Commerciai
F DG sets. Unit is violating the provision of Ar
mitled by the Regional Cfficer Gurugram(N) vide

Whereas the Regional Officer Gurugram(N) has recommended the closure order under section 31- »

/3 og g: (Prevention and control of Pollution) Act. 1981 against lhe said D.G. sets vide lefter no 3135 dated
7082019

‘ Therefore, keeping in view of the above said facts and in exercise of the powers confered under
section 31-A of Air (Prevention and control of Pollution) Act, 1981. it is hereby ordered 1o clese down the
operatng of the D G. sets immediately.

Dated Panchkula
02 September, 2019

Ashok Kheterpal
Chairman

‘ g Endst No. HSPCBI2019/ B = Y| Dated:1s | 31/

, A copy of the above 1s forwarded to the following for information and necessary action p'ease -
u?ﬁ/ _— The Deputy Commissioner, Gurugram.
T8 he Regional Officer, Gurugram(N). He is asked to send the compliance of closuie order within
) —— 03 days and to submit the case for piosecution as per policy of the Board within 07 days
abq 3~ The Env. Engineer, Publicity Cell(HQ), HSPCB, C-11, Sec.-6. Panchkula

=\

4 Mss Sushant Arcade Welfare Association(SAWA), Sushant Shopping Arcade. Susnant Lok-|

Gurugram.
O
Enviro nmm%.ﬂgr'ﬂﬂ

"/L‘ % waiman

|
|
; Sushznt Areaca Weilare Association
: Basement Office, Sushant Arcade,
Sushani Lok-!, Phase-I
Gurgaon-122002, Heryana
Tal: 0124-4014040, 7505032034
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Frmswo 67§66
— Regional Office, Gurugram (N)
‘__: ' Haryana State Pollution Control Board
ity Vikas Sadan, Opposite- New Court, Gurugram  F=======
g# ' Website:  www.hspcb.gov.in
: Tel: 0124-2332775, 2220523 Email: hspcbrogrn@gmail.com
No. HSPCB/GRN/2019/ Myye _ Dated | |9 Ji9
To
The Chairman,
Haryana State Pollution Control Board,
Panchkula
Kind Attention:- Sr. Env. Engineer-1 (HO)
Sub: . ~ Compliance of closure order of DG set of M/s Sushant Arcade Welfare
_ _Association (SAWA), Sushant Shopping Arcade, Sushant Lok-1, Gurugram. ’
Ref:- Head office letter endst. no. HSPCB/2019/438-41 dated 10.09.2019.

In this connection, it is submitted that in compliance of closure orders issued by

941 dated 10.09.2019 ws 31-A of Air
f the above _said‘DG set has been
uni.t Sh.

the head office vide endst. no. HSPCB/2019/43
(Prevention & Control of Pollution) Act, 1981, The operation O
19 in the presence of representative of the

closed by sealing the machinery on 12.09.20
1t alongwith photographs are enclosed

Yogender Kumar, Manager. Copy of compliance repo

herewith for kind information and further necessary action, please.

DA/Compliance report alongwith photographs :
Regiongl Officer,
egion (N)

R i
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COMPLIANCE REPORT OF CLOSURE ORDER

In. comphancc of Head Office order Endst. No. HSPCB/2019/438-
41 dated 10.09.2019 issued by the Haryana State Pollution Control
Board, Panchkula under Section 33-A of Water (Prevention & Control of
Pollution) Act, 1974 & 31A of Air (Prevention & Control of Pollution) Act,

1981 the unit M/s Sushant Arcade Welfare Association (SAWA), Sushant
Shopping Arcade, Sushant Lok-

[2 /9 /a?'ff in . the presence of Sh.
Yo\«-&uﬁ. [ eawne , Mauo\% _ _ the

I‘cprcscntatlve of the unit by sealing the plant & machinery as mentioned
below.

Sr. No.
. G kvif (1ue)
2 Lo v A ([m)

3. 780 1 (1N )
4.

: Seal Impressmn
..... y 0“5% K‘-&“‘U"" Mﬁf’s?’“ Representatlve of the unit
present at the time of sealmg of Plant & Machinery of the umt, has not shown
any stay orders of any courts against the above mention Closure Ordgrs; The
unit will be itself responsible for watch & Ward of the unit

Signature of Rep. of the unit ; Slgna.thh of Offi ers of the Board

Sushonl Areada \Veilare Association
Basemun* Cn‘im Sushant Jfrcadc,
Sushant Lok-1, Phase-i

Gurgaon- 1220’12 Haryana

. -Tel: 0124-4014040, 7503033034

Gurugram is hereby seé.le'd on
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: am (N) s d.‘."
Reg{(mil Offlfe, GW“BI d - : ‘_) ,
Haryana State Pollution Control Boar _

S ===  VikasSadan, Opposite- New Court, Gurugram |
T Website:  www.hspch.gov.in

Tel: 0124-2332775, 2220523 Email; hspcbrogrn@gmail .com

No. HSPCB/GRN/2019/ R0p7 Dated 0 9.0 P o/ f
To

The Chairman,

Haryana State Pollution Control Board,

Panchkula

Kind Attention:- Sr. Env. Engineer-I (HQ)
Sub:

Compliance of closure orders,

In this connection, it is submite

d that in compliance of following closure order
issued by the head offj

ce vide endst. no, as mentioned below ws 31-A of Air (Prevention &

Remarks

Name and address of violating | Name of violator | No. of closure
site and date
Burger Club, Santosh Plaza, Opp- Burger Club HSPCB/2019/147
Sushant shopping Arcade, Sushant dated 25.06.2019.
Lok-I, Gurugram
Municipal Corporation,

Gurugram, Municipal HSPCB/2019/128
Pump House Water works, Block- Corporation dated 25.06.2019.
B, Sushant Lok-1, Gurugram.

Mr. Joginder Singh, R/o B-100, | Mr.
Sushant Lok-I, Gurugram, Mob no.

Compliance .t
closure orders ...
01.08.2_0&__

Compliance .|
closure orders (.11
01.08.2019
Compliance .

Joginder HSPCB/2019/158

Singh dated 26.06.2019 closure orders
-9312282335 01.08.2019
Mr. Raj Singh Verma, R/o B-70, | M. Raj  Singh HSPCB2019/111 Compliance |
Sushant Lok-1, Gurugram Verma dated 21,06.2019. closure orders ¢,
01.08.2019
5 Mr.  Vikram Sehdev & Sunil | Mr. Vikram | HSPCB/2019/118 Compliance
Kumar, R/o B-324, Sushant Lok-I, | Sehdev & Sunil | dated 25.06.2019. | closure orders oy
Gurugram, Mob no-9818263126, | Kumar 01.08.2019
9810716014 .
6 V.K  Malhotra, R/o B-357-A, | Mr. V.K | HSPCB/2019/123 Compliance .
Block-B, Sushant Lok-I, Gurugram, | Malhotra dated 25.06.2019, closure orders on
Mob no. -9811637151 01.08.2019

Submitted for information and necessary action, please.

DA/Compliance report & Photographs

(/ " \/Q.\VI}C\ Regipn (_)ﬁ'ic-c_T
O | \ Gurugram

e e T
T e TN SR T RS
T TS
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COMPLIANCE REPORT OF CLOSURE ORDER

In compliance of Head Office order No. Endst.No

HSPCB/2019/147 on dated 25.06.2019 issued by the Haryana State
Pollution Control Board, Panchkula under Section 33-A of Water
(Prevention & Control of Pollution) Act, 1974 & 31A of Air (Prevention &
Control of Pollution) Act, 1981 the unit M/s Burger Club Santosh Plaza,

Opp. - Susant Shoppmg Arcade, Syshant lok - 1, Gurugram is hereby
BP=EA0 T \. _9_5_‘_ 2e1)) in

sealed on -------
the presence of Sh. --JXoX i o oo
representative of the unit by sealing the plant & machinery as mentioned

below.

Sr. No.

D &Sk

w

kM
Sh... PM«‘} 8 o mmmrassssssseessnsesessenseny Representative

of the unit present at the time of sealing of Plant & Machinery of the unit, has

- —

not shown any stay orders of any courts against the above mention Closure

Orders. The unit will be itself responsible for watch & Ward of the unit.

P T
\ Signature of Officbrs f the Board

Signature of Rep. of the unit
\&&* -5 \
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M/s Burger Club Santosh Plaza, Opp. Susant Shopping Arcade,
Gurugram.

Sushant Lok-1,

Scanned by CamScanner



COMPLIANCE REPORT OF CLOSURE ORDER

In compliance of Head Office order Endst.No HSPCB/2019/128 on
dated 25.06.2019 issued by the Haryana State Pollution Control Board,
Panchkula under Section 33-A of Water (Prevention & Control of
Pollution) Act, 1974 & 31A of Air (Prevention & Control of Pollution) Act,
1981 the unit M/s Municipal Corporation, Gurugram, pump House

Water Workers, Block - B, Sushant lok, Gurugram.is hereby sealed on
Letlog] sels |

e l\n ................................................... in the presence of
Sh.. A% .5t "‘L"-(] .................................................... the representative
of the unit by sealing the plant & machinery as mentioned below.
Sr. No.

L Db S Mo
2. Dﬁ\~ Jld’- Mu&'

Sh.....Me by LM,Q

seaSsEIS s NN FERROaRsISINIRRIRERRS

of the unit present at the time of sealing of Plant & Machinery of the unit, has

not shown any stay orders of any courts against the above mention Closure

Orders. The unit will be itself responsible for watch & Ward of the unit.

\w/_ W AR,

Signature of Rep. of the unit Signature of Officers of the Board
YN *

@\,OY

Scanned by CamScanner



M/s Municipal Corporation , Gurugram, Pump House Water Workers, Block-B, Sushant
Lok-1, Gurugram.
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COMPLIANCE REPORT OF CLOSURE ORDER

In compliance of Head Office order Endst.No HSPCB/2019/158 on
dated 26.06.2019 issued by the Haryana State Pollution Control Board,
panchkula under Section 33-A of Water (Prevention & Control of
pollution) Act, 1974 & 31A of Air (Prevention & Control of Pollution) Act,
1981 the unit M/s Juginder Singh, MOB No. - 9312282335, R/0 B-100,

Sush—a‘[:l‘% Lok ;2 1, , Gurugram. is hereby sealed on
C ......... s R o\ 3! lvl&v Fyin the presence Of Sh.
AL 1
A “\P"‘*Q\Vi’( ............................. the representative of the unit
by sealing the plant & machinery as mentioned below.
Sr. No.
. 9 L Cef
2.
3.
4,

Sho‘w"“’b‘"‘g"’\i/‘, Representative

of the unit present at the time of sealing of Plant & Machinery of the unit, has

not shown any stay orders of any courts against the above mention Closure

h & Ward of the unit.

o\o\

CLEAN %\V «
9\
Signature of Officers of the Board @()“3}\
G‘O

he unit will be itself responsible for watc

of Rep. of the unit

e howe a,wac@( egensdd Ry aa \NLQ%TW
Doul

o) \0%\‘CLL

Scanned by CamScanner




w/s Juginder Singh, Mob No. 9312282335, R/o B-100, Sushant
LOk'l' Gurugram.,

.

s
ML AN R

e

I TR TR

e e
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__T_ HARYANA& STATE POLLUTION CONTROL BOARD
== -11, SECTOR-8, PANCHKULL A
N

Ph-2577870-73 E-mai}: hspcbeeth@g i
‘ : mail.c
HISEER N

Approval for Prosecution

Whereas, M/s Ansal Prgperties & Infrastructure Ltd, 115, A
New Delhi-110001 is engaged in the process of construction work
management of the Board;
Whereas, the above said unit was found running without obtainin
the Board;
Whereas, Regional Officer, Gurugram(N)of the Board has recommended vide his letter
no. 3590 dated 24.09.2019 to a_ccord the approval for filing the prosecution case in the Special
Environment Court under section 41, 43 & 44 for violations of section 25 & 26 of Water
(PreYention & Contr(lal of Pollution) Act, 1974 and under section 37, 38 & 39 for violations of
section 21 & 22 of Air (Prevention & Control of Pollution) Act, 1981 against the above said unit
and its Partners i.e. (i) Sh. Lalit Bhasin, 38, Dakhineswar Apartment 10, Haioley Road, NDMC
New Delh-110001; (ii) Sh. Sushil Ansal, Vishranti, 26 Feroze Shah Road, New Delhi-110001; (iii)
Pranav Ansal, Vishranti, 26 Feroze Shah Road, New Delhi-110001; (iv) Sh. Malay Chatterjee,
Kudremukh House Kudremukh Colony 2" Block Koramangala, Banglore South, Karnataka
Banglore-560034; (v) Sh. Abdul Sami, 136 SFS Flats, Phase-IV Ashok Vihar, Near water tank, New
Delhi-110052; (vi) Sh. Yogesh Gauba, BB-41C, Janak Puri, Janakpuri B-1, West Delhi-110058; (vii)
Sh. Arvind Kumar Gupta, A-33, Ground Floor, Defence Colony, Delhi-110024; (viii) Sh. Sunil D
. I_(umar Gupta, 224, Patrakar Vihar Naya Khand-l, Indirapuram, Ghaziabad-201010; (ix) Sh. Jagath
™ . thandra, 32, Palace Orchard Apartment, 6A Cross 9™ Main RMV Extension, Sadhashiv nagara,
North Bangalore-560080; (x) Sh. Anil Kumar, G-156, Sarita Vihar, New Delhi-10044; (xi) Sh.
Gopal Ansal, Ansal House, 6, Aurangzeb Road, New Delhi-110011; (xii) Sh. Anil Kumar, 104,
Pocket-l Jasola, New Friends Colony, South Delhi-110025; (xiii) Sh. Vijay Gopal Jindal, W-2,
Greater Kailash, Part-I, New Delhi-110048; (xiv) Sh. Om Prakash Mehra, A-9/34, Vasant Viiihar,
New Delhi-110057; (xv) Sh. Prem Singh Rana, B-501, Karam Hi Dharam Apartments, Sector-55,
Gurgaon, Haryana-122001; (xvi) Sh. Rahul Chandrakant Kirloskar, Lakaki Compound, =
Shivajinagar, Model Colony, Pune, Maharashtra-411016; (xvii) Sh. Prabhu Nath Mishra, Sadhika -
Farms, Behind Sec D-llI, Vasant Kunj, Kishan garh, Delhi-110070; (xviii) Ms. Archana Capoor, Cs T
221, SFS, Sheikh Sarai, Phase-l, New Delhi-110017; (xix) Sh. Ramesh Chandra Vaish, 169, Golf
Links, New Delhi-110003; (xx) Sh. Prithvi Raj Khanna, 70, Sunder Nagar, Lodi Road, New Delhi-
110003; (xxi) Sh. Dharmendra Nath Davar, B5/82, Safdarjung Enclave, New Delhi-110029.
Whereas, the Board vide resolution No. 150.11(S) has authorized concerned Regional
Officers/Area Incharge of the Regional Offices of the Board to file prosecution case against such
unit and their responsible persons which violate the provisions of Water (Prevention and
Controf of Pollution) Act, 1974 and Air (Prevention & Control of Poliution) Act, 1981 subject to F
the approval of the Chairman of the Board; L
Whereas, fact of the case and recommendation of Regional Officer, Gurugram(N)has
been examined and it has been found that the unit has committed the offence under section
25 & 26 of Water (Prevention & Control of Pollution) Act, 1974 and under section 21 & 22 of Air
(Prevention & Centrol of Pallution) Act, 1981 as mentioned above.
Tharefore, in view of above and in exercise of the powers delegated by the Board vide -
Board’s resolution No. 150.11 (S), |, Ashok Kheterpal, Chairman, Haryana State Pollution Control
Board being Competent Authority, hereby accord the approval to Smt. Neha Saharan, AEE the {
concerned area incharge of Gurugram(N) Region of this Board, to file prosecution case on
behalf of the Board in Special Environment Court, Faridabad under section 41, 43 & 44 for
violations of section 25 & 26 of Water (Prevention & Control of Pollution) Act, 1974 and under 3
section 37, 38 & 39 for violations of section 21 & 22 of Air (Prevention & Control of Pollution)
Act, 1981 as mentioned above, against the above said unit M/s Ansal Properties &
Infrastructure Ltd, 115, Ansal Bhawan, 16 K.G. Marg, New Deihi-110001 and it's responsible -
persons namely (i) Sh. Lalit Bhasin, 38, Dakhineswar Apartment 10, Haiolay Road, NDMC New -
Delh-110001; (ii) Sh. Sushil Ansal, Vishranti, 26 Feroze St:ah Road, New Delhi-110001; (iii)
Pranav Ansal, Vishranti, 26 Feroze Shah Road, New Delhi-110001; (iv) Sh. Malay Chatterjee,
Kudremukh House Kudremukh Colony 2™ Block Koramangala, Banglore South, Karnataka .
Banglore-560034; (v) Sh. Abdul Sami, 136 SFS Flats, Phase-IV Ashok Vihar, Near water tank, New .
Delhi-110052; (vi) Sh. Yogesh Gauba, BB-41C, Janak Puri, Janakpuri B-1, West Delhi-110058; (vii.l
Sh. Arvind Kumar Gupta, A-33, Ground Floor, Defence Colony, Delhj-110024; (viii) sh. sunil -

nsal Bhawan, 16 K.G. Marg,
and covered under consent

g prior CTE/CTO from

&1
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Kumar Gupta, 224

» £24, Patrakar Xihar N

Chandra ) avu Khand'L Indira u !

» 32, Palace Orchard Apartment, 6A Cross 9"‘erE:m' naziabad-201010; i) S, i

Kumar G ain RMV Extenslon, Sadhashiv nagara,

, Ansal House, 6, Aurangzeb Romd, Nev. oy 1nan New Dolhi-10044; () sh

Pocket-l Jasola, New Friends Colony Road, New Delhi-110011; (xil) sh. Anil Kumar, 104,

Greater Kallash, Part-. N SD lo ony, South Delhl-110025; (xIl) Sh. Vijay Gopal Jlndal'w.z,

New Delhi-110657' (X\;) SehWP elh+110048; {xiv) sh. Om Prakash Mehra, A-9/34, Vasant \'llllhar’

Gurgaon, Harvan;-12200.1- TI:)I(T\\”;SInSg: Rana, 8501, Karam Hi Dharam Apartments, Scclor-55:

Shivajinagar, Model Colonv" . Rahul Chandrakant Kirloskar, Lakakl Compound,

Farms, Behind Sec D111, V Pune, Maharashtra-411016; (xvii) Sh. Prabhu Nath Mishra, Sadhika
» Vasant Kunj, Kishan garh, Delhi-110070; (xviil) Ms. Archana Capoor, C-

221, SFS, i i
. Ne\jhs"[(:' Sarai, Phase-|, New Delhi-110017; (xix) Sh. Ramesh Chandra Vaish, 169, Golf
X elhi-110003; (xx) Sh. Prithvi Raj Khanna, 70, Sunder Nagar, Lodi

ol Rgad, New, Relhl/
110003; (xxi) Sh. Dharmendra Nath Davar, B5/82, Safdarjung Enclave, r)l\g_w.wlﬁ{.l‘iib“ 9}:%}
e/ Cht '
M\*}\ ke Wy .
Dated: Panchkula, the e, b WAshok Kheterpal
07™ October, 2019 /2) Chairman

Endst. No. HSPCB/Consent/2019/ 4 3 Dated:)5/10/19

A copy of the above is forwarded to the following for information and further necessary

action:-
{)rms \ Y. The Regional Officer, Haryana State Pollution Control Board, Gurugram(N) for_ "y
_'/-' information and further necessary action w.r.t. his letter no. 3590 dated 24.09.2019. - .
qrollg He is directed to ensure the compliance of comprehensive policy/procedure issued
A A vide Head Office letter dated 03.01.2019 for filing prosecution cases and will further
o[22~

ensure that the concerned officer shall file prosecution case against the above said

unit & its responsible persons in the Special Environment Court, Faridabad after
getting the same vetted and approved from Head Office.

smt. Neha Saharan, AEE, Regional Office, Haryana State Pollution Control Board,

Gurugram(N)for immediate compliance and report.
/
, Mm;bm
Environmental Engirreer (1

For Chairman
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File No.EIC 11-206003(07)/1/2019-0/0 SE Drainage S
€ System

&
GMDA.

GURUGRAM METROPOLITAN
. DEVEL
File No. 225025/0]/2019/Infra-:l)/§0¥;ENT AIHORLEY

(O and M) Ahnm_”

To
Dated :15.10.2019

Regional Officer (North),
HSPCB, 1* Floor, Vikas Sadan,

Gurugram.

Sub: - Show cause notice for prosecution under the provisions of w
. . ater i
pollutmn) Act, 1974 for not stopping untreated cffluent to storm \fr];::f:c;'::: & control of
submission of action taken report in respect of order dated 13.09.2019 of NGT ;nd f;;r o
O.A. No. 661/2018 titled as Parveen Kakkar V/s Ministry of Environment, Pformc‘l C‘;:rr:al:;

Change & Ors.

Ref:- Your office letter no. HSPCB/6RH/2019/3729 dated 09.10.2019.

This office is in receipt of your notice under reference, in reply to para 3, it is clarified that the report

sent vide Superintending Engineer-111, (Infra-11), GMDA, Gurugram memo no. 1985 dated 02.10.2019 was

duly verificd at site by ficld staff that no sewage was found flowing in Storm Water Drain emerging from

Sushant Lok-I into master storm water drain.

In reply of Para 4, it is reported that carlier the NGT case was being dealt by Haryana Sehri Vikas

Pradhikaran (HSVP) and GMDA was not aware of the facts of the case. Now, the locations provided in the "
3, 77.079275) & (28.451185, 77.078742) has been got checked :

notice with latitude and longitude (28.45009

by drainage division and the untreated sewage flowing from the premises of the company and other areas in

Storm Water Drain (SWD) has been disconnected and now, there is no sewage flowing on these locations.

ceting held under chairmanship of Deputy Commissioner,

The matter was also briefed in the revicw m
drain by Executive Engineer-lI1,

Gurugram regarding dis-connection of sewer connection from storm water
(Drainage Division), GMDA, Gurugram.

So, it is requested that the officers of your dcpartment may be deputed to verify the sitc alongwith the

officers of GMDA.
Kecping in view, the above facts it is requested that the show-cause notice served may be withdrawn
& Obllgc - signature Not Vegifi
B'z“"i?'?’u“'e’a"%“aﬂ?’o‘z&;:'.“fs”{‘" i -
Reason: Approved | _|
Chief Engineer, Infra-Il
Gurugram Metropolitan Development Authority
Gurugram
W4 ceinfral gmdafmgov.in
B +91-124-2746639 e
Copy to: -
1. Chief Executive Officer, GMDA, Gurugram
2. Chairman, Haryana Pollution Control Board, Sector-6, Panchkula .
3. Deputy Commissioner, Gurugram in view of the meeting held in your office on 11.10.2019 for

information and further necessary action pleasc.
4. Superintending Engineer-III (Infra-1I), GMDA, Gurugram.
5. Exccutive Engineer-IIT & IV, GMDA, Gurugram.

d does nol contain any signaturc in pen. This is s}gncd with the digital signature obtained from a

This communication i computer generated an J
logy Act, 2000. For any queries, plcase quote the letter Number and ¢-mail mentioncd as above.

centifying authority under the Information Techno

2, GURUGRAM == ceinfra2.gmda@gov.in
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HARvAs:lA STATE POLLUTION CONTROL BOARD
oT INSPECTION REPORT OF THE INDUSTRIES

—_——— .

} A General Information of unit
1 Name & Address of the Unit
{7 COV‘“'JW
o] woxty olusins
2 Email B_of the Unit/Occupier : 2 J
3 Telephone Nos. "
— !
4 Fax Nos.
!—5 | Date & Time of Inspection
, L 19 ) lo l -
Red/érange/Green

’ 6 I Category Unit

~

Type of Unit

17 Cat./Seriously Polluting/Others

Size of unit based upon investment cost of

Plant & Machinery

Large/Medium/Small

ot <53 ] '-—1 -
’
oo

Name of the representative of the unit with
designation present at the time of the
inspection.

Name of the Directors /Partners/ Proprietor/
Manager/ Occupier etc.

Detail of products/by product manufactured
{with capacity of installation & quantity per

12

annum) :
Detail of Raw Material used (with quantity per

annum)

13

Manufacturing Process (in brief)

Detail of Machinery

) 14
15

Date of Commissioning of the unit.

—

e

Status of Consent to Establish

Status of Consent to Oberate )

17
18

Status of Authorization under HWM Rules.

W NG gl 4

d

Scanned by Cér‘ﬁScanner



/

Alr Pollution
ir emissions from

Sources of air em W

mfunitlve emissions wity tpe of Unit P\

Boilers/Furness, capacity & stacy, hel ht -

2 Status of online monitomhckm ]

"__BE" 2 Ilcnble Aql . \

3 Details about deviation in the dma”s/“a‘:k i

Air emission/ type of fuel If any already of T3 \
provided to Board.

4 Detall of Stacks/ Chimneys/Vents o

5 Whether Height of all stacks/ Chlmney, as per \>

—

norms.

6 Capacity of D.G.Sets ~ — ——_ |
7 Stack helght of D.G. Setsm,ﬁ

whether as per norms,

8 Status of Acoustic Encloswf-
9 Noise results of D.G, Setmgx‘_-

Inspection
10 Type & Quantity of Fue| W"
(Separate for each source) '
11 Status of Air Pollution Contro
(a) Required or Not
(b) Provided or Not
(c) Detail of APCD provided with detail of
alt Components,
(d) Whether operating APCD Satisfactorily
(e) Whether operating APCD Satisfactorily
12 Whether provided separate flow meters in case
of wet serubber B
13 Whether maintained Log Book for consumption | ;
of Electricity/ Chemicals/ Water for APCD ]
Detail of treatment of effluent In case of wet :
scrubber & its mode of disposal.
Whether provided Sampling arrangements on
B all stacks/ Chemneys including DG Sets. e
General Remarks

a—

I Devices (APCD)

C Water Consumption

|
A
Sources of Water Supply J
A :
iy Detail of measuring devices provided if any
i such as flow meters, V-notch etc. ~i
, Whether Measuring devices has been sealed
E
- -
Scanned by CamScanner
~d
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— A t
“Whether maintained the log book for supply of | :
| water from all sources & consumption for
——

| various uses.
= /— gl
Detail of Water Consumption per day/Month | :

(a) Domestic Purpose
(b) Boiler/Cooling
(c) Industrial use (Easily Biodegradable)
(d) Industrial Use (Not Easily
Biodegradable) .
(e) Other -
General Remarks .

—_

D Water Pollution

;‘_—________-‘——"1
iy | Source & processes of Water Pollution :
\| | including raw water treatment if any
l' 2 \ No. of outlets for discharge of effluent : | Domestic:
| \ Trade:

3 Quality of Effluent in KLD Domestic:
- Trade:

B

Status of Effluent Treatment:Plant (ETRY/
Sewage Treatment Plant (STP)

STP ETP

(a) Required or Not
(b) Installed or Not
{c) Detail of STP/ETP Provided (if required)
with detail of all components and
technology used.
(d) Whether structurally adequate or not
l (e) Whether operating STP/ETP
Satisfactorily
() Whether provided online chemical
dozing system/pH meter.
Mode of Discharge of effluent

Domestic:
Trade:

Name of Water recipient body if any

percolaxion/ irrigation purpose with
justification for its 100% utilization.
| Status of ZLD as per CPCB directions if
\ applicable.
Whether provided flow meters on outlet &
\ inlet of ETP/STP
Whether provided separate
ETP/STP

Detail of land in case efflu;nt is discharged for \ :
|| .
l
I\ .

electricity meter on

- ——se R ——
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tained Log Book for consumption
hemicals/Quantity of effluent,

whether main
of Electricity/C

ing system, if

status of online monitor

applicablc.
neral Remarks.

aste Management

Ha:ardousw

Category of Hazardous Wwaste generated as per

rules.
Type & Qty- of nazardous Waste generated

(n |ﬂCinerarb-_|E—
(i) Recyclable
(lii)  Disposabl

(iv)  Total

stock-Pile Quantity of Hazardous Waste

’___J-g—'—'-/’_
Mode of Disposal & treatment of Hazardous

Waste : ]
Size of Hazardous Waste storage site .

[ Display Board for Hazardous Waste at Factory

Gate Provided Of not

service provider
Hazardous Chemicals Handling & Management and PLI Act, 1991

List & Qty. of Hazardous Chemical handled &

ade with the service

Whether agreement m
hazardous waste (if yes,

provider for disposal of

give detail with validity)
Details of Hazardous Wwaste transported to

used (if any) with threshaold quantity

Whether prepared on site emergency plan and - :
taken Insurance policy under PLI Act, 1891.

Name of insurer agency with date & validity of
policy. )

Whether Hazardous chemicals handling &
storage facility is adequate

Remarks

Signature of the representative of the unit
Name Designation & Address inspection

Signature of the \
Officer/Officers of the \

Board who conducted
M

A
D/ Namé & Designation
=
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